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THE ANDAMAN AND NICOBAR 1SLANDS
(PANCHAYATS) REGULATION, 1994

No. 1 orF i9%4

President in the .Forty-ﬁl'th Ycar of the

Promulgated by the
"~ * Republic of India.

A Regulation to "provide for Panchayals in the Ardaman and
Nicobar Islands and for mattets connected therewith.-

In exercise of the powers conferred by clause (1) of article 240 of the Constitu-
tion, the President is pleased to promulgate the following Regulation made by him:—

i CUAPTER 1 |
PRELIMINARY
1. (1) This Regulation way be called the Andoman and Nicobar Islands Short fitle,
(Panchayats) Regulation, 1994. extent and
comrtnenoe-
ment.

It extends to the whale of the Union territory of the Andaman and
areas included in the municipality under the provisions
Regulation, 1957 and the
s reserved areas under

tclands (Protcction of

(2)
Nicobar Islands except the
of the Andaman and Nicobar Islands (Municipal oa rds)

areas notified before the commencement this Reulation 2
sub-section (1) of section 3 of the Andaman and Nicobar
Aboriginal Tribes) Regulation, 1950,
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2. 1In this Regulation, unless the context otherwise requires:

(@) “Adhyaksha” means the Adhyaksha of a Zilla Pauchayat elected under
section 150 of this Regulation;

(®) “Administrator” means the Administrator of the Union Territory
of the Andaman and Nicobar Islands appointed by the President under article
239 of the Constitution;

(&) “Assistant Commissioner” includes the Additional District Magistrate;

(d) “block” means such local area in a district as the Administrator may
constitute to be a block; :

{¢) “building” includes a house, an out-house, stable, privy, urinal, shed,
hut, wall (other than a boundary wall not exceeding 8 feet in height) and any
other structure, whether of masonary, bricks, wood, metal or any other materiai
but does not include any temporary structure erected on ceremonial or festival
occasions or a tent;

(f) “case”meansin relation to a judicial proceeding, or a criminal proceed-
ing in respect of any offence triable by a Nyaya Panchayat under this Regulation;

(g) “Deputy Commissioner” means the Deputy Commissioner of a district
in the Union territory; . .

(k) “district” means a district specified by the Administratorflg a public
notification to be a district for the purposes of this Regulation and includes two
or more districts or portions of districts as so specified;

- gg “District Judge” means the District Judge of the Andaman and Nicobar
ands; ; .

(/) “Election Commission” means the Election Commission appointed
under sub-section (1) of section 185; )

(k) _“Election Commissioner” means the Election Commission of the
Union Territory appointed under the sub-section (z) of section 185;

(!} “Gram” means a village;

(m) “Gram Panchayat” means a Gram Panchayat constituted undgr sub-
section (1) of section 11;

(n) “Gram Sabha” means the Gram Sabha consiituted under section 3;

(o) “land” includes land which is built upon or covered with water; |

“Nyaya Panchayat” means a Nyaya Panchayat constituted at the
Gram Panchayat level under section 53;

(g) "Official Gazette” means the Andaman and Nicobar Islands Gazette;

{r) “Panchayat Sau;iti” means a Panchayat Samiti constituted for zhlock
under section 106 of this Regulation; e
() “Population” means the population as ascertained at the last pre-
ceding census of which the relevant figures have been published; s

(t) “Pradhan” means the Pradhan of a Gram Panchayat elected under
section 11;

(#) ‘“Pramukh” means Pramukh of a Panchayat Samiti elected un
sub-section (1) of section 112; . i
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) “prescribed” means prescribed by rules made under this Regnlation;
(w) “public street’” means @ pathway, road, street, Square court,
alley, cart track, foot-path or riding path over which the public have & right
of way, Whether thorough-fare or not; and includes—
(i) the road-way over any public bridge or cause-way;

(i) the foot-way attached to any such street, public bridge or cause
way; and

(iii) the drains attached to auy sich strest, road, public bridge of
cause way and the land which lies on cither side of the road-way up to
the boundaries of the adjacent property;

(x) “Sarpanch’ means the Sarpanch of & Nyaya Panchayat appoirted
under section 553

(y) “Schedule” means a Schedule to this Regulation;
(2 “saction’” means section of this Regulation;

(aa) ‘‘Sessions Judge” means the Sessions Judge of the Andaman and
Niccbar Islands ; .

(gb) ‘“‘suit” means & civil suit triable by a Nyaya Panchg@«;

{ac) “tax’ means @ tax, cess, rate Of other impbst leviable under this

Reguiation;

(ad) “Union Territory’ means the Usion Territory of the Andaman
and Nicobar Islands;

(ae) “Up-Adhya.ksha” means an Up-Adhyaksha of a Zilla Parishad
clected under section 150;

(af) "Upapradhan" means the Upapradhan of Gram Panchayat elec-
ted under section 16;

(ag) “Upapta-m\xkh"‘ means Upapramukh of a Panchayat Samiti clece
ted under sub-section (z) of section 112;

(ah) “Upasarpanc » means Upasarpanch of a Nyaya Panchayat appoint-
ted under section 55; , :

- {ad), “village” means 2 village specified by the Administrator by 3 public
aotification to be a village for the purpose of this Regulation and includes &
group of villages S0 specified;

i (a) “Zia Parishad’”’ means the Zilla Parishad constituted under section

CHAPTER I

GrAM SABHA
3. The Administrator shall, by notification in the Official Gazetts, cons-
titate & Gram Sabha for cach village comprised within the area of 2 Gram

4. () A Gram Sebha shall consist of persons registered in the electoral
rommlaﬂnstoaviﬂaseorgxoupofvillageScomprismgtheareaofa Gram

Constitu-
tion of

; i
tiogof
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Provided that a person shall be disqualified for being a member of the
Gram Sabha if he—

(a) is less than 1¥ years of age;
{b) is not a citizen of India.;

. (c) is of unsound mind and stands so declarec‘; by competent court;
an :

(d) is not ordinarily a resident within the village for which the Gram
Sabha is constituted.

(2) A person shall be deemed to be ordinarily resident in a village if he
has been ordinarily residing in such village or is in possession of a dwelling
House therein ready for occupation.

5. Every Gram Sabha shall, by the name notified in the Official Gazette
under section 3, be a body corporate having perpetual succession and a common
seal and shall, subject to such restrictions and conditions imposed by or under this
Regulation, have power to acquire, hold, administer and transfer property, both
moveable and immoveable, and to enter into any contract and shall, by the said
name, sue or be sued :

Provided that the powers and duties of the Gram Sabha shall save as other-
wise expressly provided in this Regulation, be exercised, performed and discharged
by the Gram Panchayat constituted under section 11.

6. (z) The Administrator may in consultation with the Gram Sabha
or the Gram Sabhas concerned, at any time by notification in the Official Ga-

- zette,—

(@) include any area in 4 Gram;
(b) exclude any area from a Gram; or
(c) declare that any local area shall cease to be a Gram.

(2) Where, by a notification under sub-section (z), any area is included in
Gram, such area, shall thereby become subject to all notifications, rules, bye-
laws and orders made under this Regulation or any other law in force in the
area within the jurisdiction of the Gram Sabha.

(3) Where, by notification under sub-section (z), the whole of the area of
a Gram ceases to be a Gram, the Gram Sabha shall cease to exist and its assets
and liabilities shall be disposed of in the prescribed manner, and if a part of such

area ceases to be a Gram, the jurisdiction of the Gram Sabha shall be reduced by
that part. '

7. (1) A member of & Gram Sabha shall cease to be a member, if—
{a) he is disqualitied under section 4; or

() the area where he resides has been excluded from the jurisdiction of the
Gram Sabha; or

i (¢) he ceases to be ordinarily resident within the jurisdiction of the Gram
abha.

‘(z) Where any petéon ceases to be a member of a Gram Sabha under
sub-section (1), he shall also cease to hold any office to which he may have been
elected or appointed by reason of his being a member thereof, 5

~ 8. Onthe constitution of a Gram Sabha, the Assistant Commissioner, under
the superintendance, direction, and control of the Election Commission, shall canse,
to be prepared an electoral roll in the prescribed manner of all persons ordinarily

P
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residing within the jurisdiction of the Gram Sabha; such electoral roll shall, among
other things, contain the names of all persons entitled under section4 to be the
mémbers of the Gram Sabha on the date of constitution and shall be revised at least

once a financial year in the prescribed manner.

9. (r) Every Gram Sabha shall hold general meetings in each financial year,
one in the month of October or November and the other in April or May:

_  Provided that the Pradhan shall, upon a requisition in writing by not less than
one-fifth of the number of members, within thirty days of the receipt of such requisi-
tion, call an extraordinary general meeting of the Gram Sabha.

(2) The Pradhan or in his absence, the Uppradhan or in the absence of both
any person chosen by the Gram Sabha shall preside at such meetings.

(3) The noticz of the time and place of all meetings of the Gram Sabha shall
be given in the prescribed manuer.

(4) One-tenth of the total number of members of the Gram Sabha shall
form the quorum for a meeting.

10. (7) The Gram Panchayat shall place before the Gram Sabha at its
meeting in April or May—

{a) the annual statement of accounts;
(b) the report of the administration of the preceding financial year;

(¢) the development and other programmes of Work proposed for that
financial vear; and

(d) the last audit note and replies made there to.

(2) It shall be open to the Gram Sabha to discuss any or all of the matters
placed before it under sub-section (z) and the Gram Panchayat shall consider the
suggestion, if any, made by the Gram Sabha,

(3) A Gram Sabha shall carry out such other functions as the Administrator
may, by a general or special order, require.

CHAPTER 11I
THE GRAM PANCHAYAT AND ELECTIONS

11. (1) As soon as may be, after its constitution every Gram Sabha shall -
elect from amongst its members an Executive Committee called the Gram Pancha-
yat and a Chairperson of that Cominittee called the Pradhan.

(2) A Gram Panchayat shall, consist of such number of seats, including the
Pradhan not being less than nine or more than fifteen, as the Deputy Commissioner
may X _

2 The ratio beiween the population of the territorial area of a Gram
Panchayat and the number of seats in that Panchayat to be filled by election
shall, so far as practicable, be the same throughout the Union territory.

'(¢) Each Gram Panchayat area shall be divided by the Election Commission

into territorial constituencies in such manner that the ratio between the population
of each constituency and the number of seats allotted to it shall, sofar as practicable,
be the same throughout the Gram Panchayat area.

(5) Seats shall be reserved for the Scheduled Tribes in every Gram Panchayat
and the number of seats so reserved shall bear, as nearly as may be, the same
proportion-to the total number of seats to be filled by direct election in that Gramn
Panchayat as the population of the Schedufed Tribes in that Gram Panchayat

Meetings
of Gram
Sabha.

Work at
general
meeting.

Consgtitu-
tion of
Gram Pan-
chayats,
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area bears to the total population of that area and such seats shail be allotted by
the Election Commission by rotation to- different constituencies in a Gram Pancha-
yat, insuch manner as may be prescribed: '

Provided that, no such reservation shall be necessary if the total population of
the Scheduled Tribes in a Gram Panchayat is less than half the proportionate
population required to fill one seat.

- {(6) Not less than one-third of the total numbers of the seats reserved under
sub-section (5), shall be reserved for women belonging to Scheduled Tribes.

(7) Not less than one-third (including the number of seais reserved for
women belonging to the Scheduled Tribes) of the total number of seats to be
filled by direct election in every Gram Panchayat shall be reserved for women and
such seats may be allotted by the Election Commission by rotation to different
constituencies in a Gram Panchayat, in such manner as may be prescribed.

(8) The number of seats to be reserved under sub-sections (6) and (7), shall
be determined by the Administrator, by an order published in the Official Gazette.

(9) Subject to any general or special order of the Administrator, the Deputy
Commissioner  shall reserve— _

{(e) the number of offices of Pradbans in the Gram Panchayats for the
Scheduled Tribes which shall bear, as nearly as may be, the same proportion to
the total number of such offices in the Gram Panchayats as the population of
the Scheduled Tribes in the area of Union territory to which this Regulation
extends bears to the total population of such area.

(b) notless than one third of the total number of offices of Pradhans in the
Gram Panchayats for women:

Provided that the offices reserved under this sub-section shall be allotted by
The Election Commission by rotation to different Gram Panchayats in such manner
as may be prescribed.

12. (1) Every member of a Gram Sabha shall, unless disqualified under
this Regulation or any other law for the time being in force, be qualified to vote at
an election to the Gram Panchayat or at a meeting of the Gram Sabha.

(2) Every member of a Gram Sabha shall, unless disqualified under this
Regulation or under any other law for the time being in force, be qualified to be
elected to fill up a seat in the Gram Panchayat as a member or as its Pradhan or as
both:

Provided that if a person is elected to both the offices of a member as well
as Pradhan, he shall resign either of the two offices within a period of fourteen days
from the date of the publication of the result in the Official Gazette, failing which
his seat in the Gram Panchayat shall become vacant.

) The vacancy caused by the result of such resignation, shall be filled by
holding a bye-clection for the purpose. Ay

13. A person shall be disqualified for being chosen as, and for being, a
member of a Gram Panchayat or its Pradhan if he-— ' =

(@) has failed to pay any tax, fee or other sum due to the Gram Sahha
within three months from the date on or before which such tax, fee or other
sum is required to be paid, or

() holds any salaried office or place of profit under the Gram Sabha or
the Gram Panchayat, or

(¢) has directly or indirectly any share or monetary interest in any
work done by or to the Gram Panchayat or in any contract or employment
with or under or by or on behalf of, the Gram Sabha, or ;

8
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(d) is a servant of the Government or any municipality, or

- () has been dismissed from the service of the Government or
municipality for misconduct, or,

(f) has not attained the age of 21 years, or

- {g) has been ordered to give security for good behaviour under section
109 or 110 of the Code of Criminal Procedure, 1973, or

(7)) has been convicted by a criminal court of any offence involving
violence or moral turpitude and sentenced to imprisonment for not less than
three months and five years have not elapsed since his release, or

(1) 1is without permission of the Gram Panchayat, absent from three of
its consecutive meetings, or

(j) is of an unsound mind and has been so declared by a competent
court, or '

(k) has been declared by a competent court to be an insolvent, or

() has been disqualified under any law for the time being in force by
competent court for adopting a corrupt practice or. for commission of an
election offence at an election-during the period of such disqualification, or

: (m) sﬁbject to clause (f) is so disqualified by or under any law for the
time being in force for the purposes of elections to the House of the People.

14. If any question arises as to whether a person has become subject to  Decisicnon
any disqualification referred to in section 4, section 7 or section 13, it shall be questions as
referred to the Deputy Commissioner for decision and his decision thereon shall 10
be final : fication.

Provided that before giving any decision on any such question, the Deputy
Commissioner shall obtain the opinion of the Flection Commission and shall act
according to such opinion. :

15, The Pradhan or the Uppradhan shall not hold any office in the Nyaya  Frohibition
Panchayat. - :ﬁld?:tg
office.

16. (1) On the constitntion of a Gram Panchayat for the first time under Election of
this Regulation or on the expiry of the term of 4 Gram Panchayat or onits  Up-Pradhan.
reconstitution, a meeting shall be called on a date fixed by the Assistant Comm-
issioner for the election of the Up-pradhan.

(2) The Assistant Commissioner shall preside at such meeting but shall not
have the right to vote.

{3) No business other than the election of the Upapradhan shall be transac-
ted at such mesting.

(¢) In case of equality of votes, the result of the election shail be decided '
by lots drawn in the presence of the Assistant Commissioner in such manner as
he may determine.

17. The executive powers of the Gram Panchayat under this Regulation  Pradhanto
and the responsibility for the due fulfilment of the duties imposed on the Gram  2¢ the,
Panchayat under this Regulation and for carrying out the resolution of the Gram B

- Panchayat shall vest in the pradhan.

18. (7) The Gram Panchayat, unless sooner dissolved under any law for the ?a“lf:ﬁ';“ of
time being in force, shall continue for five years from the date appointed for its ks
first meeting and no longer. ; 7
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(2) Notwithstanding anything contained in sub-section (7) the members
of the Panchayats functioning immediately before the coming into force of this
Regulation shall continue to hold their office till the expiration of the term pres-
cribed under sub-section () of section 21 of the Andaman and Nicobar Islands
(Panchayats) Regulation, 1961 as it stood before its repeal.

- (3) An election to conmstitute a Gram Panchayat shall be completed,—
(a) before the expiry of its duration specified in sub-section (7);

(b) before the expiration of a period of six months from the date of its
dissolution:

Provided that where the remainder of the period for which the dissolved
Gram Panchayat would have continued is less than six months, it shall 'not be
necessary to hold any election under this sub-section for constituting the Gram
Panchayat for such period.

(4) A Gram Panchayat constituted upon the dissolution of a Gram Pan-

- chayat before the expiration on its duration shall continue only for the remainder

of the period for which the dissolved Gram Panchayat would have continued
under sub-section (r), bad it not been so dissolved.

19. (1) As soon as may be, after the first meeting of the Gram Paﬁchayat,
every member thereof and the Pradhan shall take the oath of office before the
Assistant Commissioner in the form set out in the First Schedule.

(2) No member who has not taken such oath shall vote or take part in the
proceedings of any meeting nor shall he be included as a member of any Commi-
tiee consfituted by the Gram Panchayat.

20. (r) Any member may resign his office by giving notice in Writing to
that effect to the Pradhan and such resignation shall take effect from the date of

its receipt by the Pradhan.

(2) The Upapradhan may resign his office by giving notice in writing to the
Pradhan, but the resignation shall not take effect unless it is accepted by the Gram
Panchayat.

(3) The Pradhan may résign his office by giving notice in writing to-the
Assistant Commissioner but the resignation shall not take effect until it is accep-
ted by him. '

21. (z) A motion of no confidence against the Pradhan may be moved
by any member of a Gram Panchayat after giving such notice thereof as may be
prescribed,

(2) A special meeting of the Gram Panchayat shall be convened within a
period of fifteen days from the date on which the motion has been moved to
deliberate on and decide the no confidence motion.

(3) If the motion of no confidence is carried by a majority of the total
membership of the Gram Panchayat, the Gram Panchayat shail recommend to the
Gram Sabha, the removal of the Pradhan from his office.

(4) Onreceipt of the recommendation under sub-section (3) a special meeting
of the Gram Sabha shall be convened with a quorum of not less than fifteen per
cent, of the total membership of the Gram Sabha and the recommendation shall be
approved by a majority of members present and voting.

(5) Upon the approval of the recommendaﬁon under sub-section (4) the-

Pradhan shall cease to hold office after a period of three days from the date on
which the recommendation is approved, unless he has resigned earlier.

(6) If the reccmmendation of the Gram Panchayat is not approved or there
is no quorum in the special meeting of the Gram Sabha, no fresh motion of no
confidence shall be moved against the Pradhan in the Gram Panchayat Within a

1
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period of one year from the date on which the recommendation fails to acquire
approval of the Gram Sabha or the date on Which the recommendation could not
be considered for lack of gquorum.

{7) Notwithstanding anything contained in this Regulation, the Pradhan
shall not preside over a meeting of Gram Panchayat contained under sub-section (2)
and of Gram Sabha under sub-section (4), but he shall have a right to speak or
otherwise take part in the proccedings of such meetings.

22. (z) A motion of no-confidence may be moved by any member of a  Motion of
Gram Parichayat against the Upapradhan after giving such notice as may be prescri- fj‘gn‘;"cf‘ﬁ'

bed.

(2) A special meeting of Gram Panchayat shall be convened within a period
of fifteen days from the date on which the motion has been moved to deliberate on
and decide the no-confidence motion.

(3) If the motion is carried by a majority of not Iess than two-thirds of the
total number of members of the Gram Panchayat, the Upapradhan shall cease to
hold office after a period of three days from the date on which the motion is carried
unless he has resigned earlier.

(4) Notwithstanding anything contained in this Regulation, the Upapradhan
shall not preside over a meeting in which a motion of no-confidence is discussed
against him, but he shall have a right to speak or otherwise take part in the
proceedings of such meeting.

23. Any casual vacancy in the seat of the Gram Panchayat or in the office of =~ Casual
the Pradhan or Upapradhan shall be filled for the remainder of the duration of the Voo
Gram Panchayat by election in accordance with the provisions of this Regulation:

Provided that in the case of a seat or the office of Pradhan reserved for
Scheduled Tribe or women, no person other than a member of a Scheduled Tribe or
a woman shall be qualified to be chosen to fill such vacancy.

24. (1) There shall be a Sceretary for every Gram Panchayat who shall be Officers

appointed by the Administrator and shall draw his salary and allowance from the and servants
Gram Panchayat Fund. i’»‘;ﬂéf. g;?m

(2) The Secretary shall be in charge of the office of the Gram Panchayat and
shall perform all the duties and exercise all the powers imposed or conferred upon
~ him by or under this Regulation or any rules or bye laws made thereunder.

(3) Subject to rules as may be framed by the Administrator regarding disci-
pline and control, the Secretary shail act in all matters under the control of the
Pradhan through whom he shall be responsible to the Gram Panchayat.

(4) The Gram Panchayat may appoint such other officers and servants and
in such number as may, from time to time, be necessary:

Provided that it shall not create any post not already provided for in the
budget except with the previous approval of the Administrator.

(5) The terms and conditions of service of the Secretary and other officers
and servants shall be such as may be prescribed.

25. (r) The time and place of meetings of a Gram Panchayat and the Meetings of
procedure to be followed at such meetings shall be such as may be prescribed. mayat
(2) A member of a Gram Panchayat may, at any meeting, move any resolu-
tion and put questions to the Pradhan or the Upapradhan on matters connected o
with the administration of the Gram Panchayat in the manner prescribed.
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(3) No resolution of a Gram Panchayat shall be modified, amended, varied
or cancelled by the Gram Panchayat within a period of three months from the date
of passing thereof except by a resolution supported by two-thirds of the total number
of members of the Gram Panchayat.

26. (1) Subject to such control and restrictions as may be prescribed, a
Gram Panchayat may appoint Committees for exercising such of its powers and
discharging such of its duties and functions as it may specify.

. 42 A Commitice shall consist of not more than five members and may be
dissolved or reconstituted for such reasons and in such manner as may be prescribed.

27. No act or proceeding of a Gram Panchayat or of any committee thereof
shall be deemed to be invalid by reason only of the existence of any vacancy or
defect in the constitution of the Gram Panchayat or the committees or of any
infirmity in its proceedings. -

CHAPTER 1V

Powers, DUTIES AND FUNCTIONS IN THE GRAM PANCHAYAT

28. (1) It shall be the duty of every Gram Panchayat so far as the Gram
Fund may allow to make reasonable provision within its jurisdiction in regard to the
matters specified in the Second Schedule.

(2) Subject tothe provisions of sub-section (1) the Gram Panchayat may also
make provision for carrying out within the area of the Gram any other work or
measure which is likely to promote the health, safety , education, comfort, convenie-
nce or social or economic well-being of the residents of the Gram.

29. (1) The Gram Panchayat in respect of all roads, streets, bridges, cuiverts
and other properties placed by the Administrator under sub-section (1) of section 36
under its direction management and controll, may do all things necessary for the
maintenance and repair thereof, and in particular, may—

(a) widen, open, enlarge, or otherwise improve any such road, bridge or
_culvert and plant and preserve trees on the sides of such roads;

(®) deepen or otherwise improve any water-course and other property
mentioned in clause (¢) of sub-section (7) of section 36; and

(¢) cut any hedge or branch of any tree projecting on any such public road
or street.

(2) The Gram Panchayat shall also have control of all roads, streets, water-
ways, bridges and culvert which are situated within its jurisdiction, not being private
property or not being the property for the time being under the control of the
Government and may do all things necessary for the improvement, maintenance and
repair thereof and in particular, may ;

(@) lay out and make new roads; and

(b) construct new bridges and culverts.

30. The Administrator may entrust to the Gram Panchayat, the execution,
maintenance or repair of any work or the management of any institution on behalf
of the Government or any local authority;

Provided that the funds necessary for the execution, maintenance or repair of
the work or the management of the institution shall be placed at the disposal of the
Gram Panchayat by the Government or such local authority.
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31. (1) Subject to such conditions as may be prescribed, the Administrator
may, with the consent of a Gram Panchayat by notification in the Official Gazefte,
entrust to the Gram Panchayat the furctions and duties of collecting the land revenue
and other dues recoverable as arrears of land revenue.

(2) Where any functions or duties are entrusted to 2 Gram Panchayat under
sub-section (z), the Administrator shall pay to such Gram Panchayat collection
charges at such rates as he may determine.

32. (1) Subject totherules made under this Regulation, a Gram Panchayat
may organise 2 Village volunteer force consisting of able bodied males residing in the
Gram Who are between the ages of 21 and 40 and who are willing to join the force and
place such force under the command of a suitable person. .

(2) The services of the village volunteer force may be utilised for general
watch and ward purpose and in cases of emergency like fite, floods, out-break of
epidemics or any other natural calamity.

(3) No member of the force shall be held liable for damages on account of
?ny act done by him in the bonafide discharge of his duties as a member of such
orce. :

_ 33, Every contract or agreement entered into by a Gram Panchayat shall
be in writing and shall be signed by the Pradhan and by two other members of the
Gram Panchayat and sealed with the common seal of the Gram Sabha.

CHAPTER V

FINANCE, PROPERTY AND ACCOUNTS

34. (1) Thereshall bea Gram Fund for each Gram Sabha and the same shall
be utilised for carrying out the duties and obligations imposed upon the Gram Sabha
or the Gram Panchayat by this Regulation.

(2) The following shail be credited to and form part of the Gram Fund-
namely:— :
(@) the proceeds of any tax or fec imposed under section 37;
(b) the contributions made by the Government or any local authority or
person;

éc) all sums ordered by any authority or court to be credited to the Gram
Fund;

(d) the income from securities in which the Gram Fund is invested;

(¢) the share in the collection of land revenue or other dt_xés of the Govern-
ment; : >
43 all sums received by way of loans or gifts;

" (g) the income desived from fisheries under the management of the Gram
Panchayat;

(h) the income from or proceeds of any property of the Gram Sabha;

(i) the sale proceeds of all dust, dirt, dung or refuse collected by the
servants of the Gram Panchayat;

(j) sums assigned to the Gram Fund by any geperal or special order
of the Goverament; and '
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(k) all sums received in aid of or for expenditure on any institution or
service maintained or financed from the Gram Fund or managed by the Gram
Panchayat. . ’ -

(3} Theamountin the Gram Fund shall be applied subject to the provisions
and for the purposes of this Regulation and shall be kept in such custody as may
be prescribed.

Grants. 35. The Administrator may, subject to such conditions as he may deem fit,
make grants to the Gram Panchayat for general purposes or for the improvement
of the Gram and the welfare of the residents therein. ;

ﬂfzggmeﬂ 36. (1) The Administrator may, if he deems fit, place all or any of the
‘:lgder the properties, of the nature specified below, and situated within the jurisdiction of
direction the Gram Sabha under the direction, managernent and control of the Gram
manegement  Panchayat, namely i— :

and control

g’;g;;?at. (a) open sites, waste vacant and grazing lands, not being private property

and river beds ;
(b) public roads and streets ;

(¢) public channels, water COUISES, wells, ponds, tanks (except irrigation
tanks under the control of the Government), public springs, reservoirs, cis-
terns, fountains, aqueducts and any adjacent land (not being private property)
appertaining to any public tanks or ponds, and lands appertaining thereto;

(d) public sewers, drains, drainage works tunnels and culverts and things
appertaining thereto and other conservancy works;

() sewage, Tubbish and offensive matter, deposited on streets of collected
by the Gram Panchayat from streets, latrines, urinals, sewers, cesspools and
other places; and

(f) public lamps, lamp posts and apparatus connected therewith or apper-
taining - thereto.

(z) All markets and fairs or such portion thereof as are held upon public
1and shall be managed and regulated by the Gram Panchayat and the Gram
Sabha shall receive to the credit of the Gram Fund all dues levied or imposed in
respect thereof. :

et ikiieh 37. {r) Subject to the rules made under this Regulation, & Gram Panchayat
may be may levy—
imposed.

(@) atax on the owners or occupiers of buildings;

(b) a tax on professions, trades, callings and employment;

(¢) a tax on vehicles other than mechanically propelled vehicles kept within
the limits of the Gram;

(d) a tax on sale of cattle within the limits of the Gram;

{¢) a theatre ot show iax on entertainments and amusements;
(f) a lighting tax;

{g) a drainage tax;

{h) fees for providing sanitary arrangements at such places of worship of
pilgrimage, fairs and melas within its jurisdiction;

(i) fees for sale of gdods in markets, melas, fairs and festivals;
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(j) fee for grazing of cattle in grazing tands under the managsment of the
Gram Panchayat;

(k) fee for providing the watch and ward of crops in the Gram;

(D licence fee for plying of publ® ferry.
" (2) Thetaxes and fees referred to in sub-section (1) shall be imposed, asses-
ged and realised in such manner and at such times as may be prescribed.

38. ~ Any person aggreived by the assessment levy or imposition of any tax
or fee under section 37 may appeal to the Assistant Commissicner within thirty

_ days of the date of the order imposing such tax or fee.

39. The Deputy Commissjoner may, by notification in the Official Gazette,
suspend the levy or imposition of any tax or fee under section 37 apd may at
any time in like manner rescind such suspension. :

40. Tt shall be lawful for 2 Gram Panchayat to lease by public auction or
private contract the collection of any fee on markets and bazars if any such  fee
is imposed under section 37 :

Provided that a lessee shall give security for the due fulfilment of the con-
ditions of the lease of contract.

41. (1) When any tax or fee or other sum due to a Gram Panchayat has
become payable, the Gram Panchayat skall with the least practicable delay cause
to be sent to the person liable for the payment thereof, a demand notice in the
prescribed form for the amount due from him and require him to pay the amount
within thirty days from the date of such notice.

(2) Every notice of demand snder sub-section (r) shall be served in such
mannter as may b prescribed.

(3) If the sum for which a notice of demand has been served is not paid

within thirty days from the date of such notice, the Gram Panchayat may apply
to the Tahsildar for jfs recovery as an arrears of land revenue.

42. Every Gram Panchayat shall maintain account of its receipts and
expenditure 1n such form as may be prescribed.

43. (7) Every Gram Panchayat shall, at such time and in sach manner as
may be prescribed, prepare in each year a budget of its estimated receipts and
disbursements for the following year and chall submit the budget to the Panchayat
Samiti having jurisdiction over the area of the Gram Panchayat. .

(2) The Panchayat Samiti may, within such period as may be preescribed
either approve the budget or return it to the Gram Panchayat for such modifi-
cation as it may direct. 2

(3) fany modifications 2r¢ made under sub-section (2), the budget shall be
resubmitted within such period as may be prescribed to the Panchayat Samiti.

No expenditure chall be incurred unless the budget is approved by the
Panchayat Samiti;

Provided that if the Panchayat Samiti fails to convey its approval within the
period prescribed for the prupose, the budget will be deemed to have been approved.

44. (1) The accounts of every Gram Panchayat shall be audited annually
in such manner as inay be prescribed.

(2) The audit shall be carried out by the Assistant Commissioner or such
other officer as the Deputy Commissioner may appoint in this behalf and the Assis-
tant Commnissioner or other officer shall within one month of the completion of the
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audit, forward copies of the audit report to the Deputy Commissioner and the Gram -
Panchayat.

{(3) The Deputy Commissioner may after considering the report and after
making such further enquiry-as he may consider necessary, disaliow any item which
appears to him contrary to law and surcharge the same on the person making
or authorising the illegal payment, and shali—

(@) if such person is a member of the Gram Panchayat, proceed against
him'in the manner specified in sub-sections (2) and (3) of scction 49; and

(b) if such person is not a member of the Gram Panchayat obtain the
explanation of the person and direct such person to pay to the Gram Panchayat
the amount surcharged within a specified period and if the amount is not paid
within the specified period, the Deputy Commissioner shall cause it to be -
recovered as an arrears of land revenue and credit it to the Gram Fund.

(#) Any person aggrieved by an order of the Deputy Commissioner under
sub-section (3) may within thirty days of the date of the order, prefer an appeal to
the Administrator whose decision on such appeal shall be final.

45. (1) Every Gram Panchayat shall submit annually to the Assistant
Commissioner a report on the Administration of the Gram Panchayat during the
previous year.

(2) The report shall be prepared by the Pradhan and after it is approved by
the Gram Panchayat, shall be forwarded to the Assistant Commissioner with a
copy of the resolution of the Gram Panchayat thereon.

CHAPTER VI
ControL oF GRAM PANCHAYAT

46. The Deputy Commissioner or the Assistant Commissioner shall have
POWEr—

{a} to call for —

(i) any extract from the proceedings of a Gram Panchayat or any
book, record, correspondence or documents in the possession or under con.
trol of a Gram Panchayat;

(i) any return, plan, estimate, statement, account or report for the
purpose of inspection or examination; and

(&) to require a Gram Panchayat to take into consideration—

(i) any objection which appears to the Deputy Commissioner or the
Assistant Commissioner to exit to the doing of anything which is about or
is being done by such Gram Panchayat, or

(ii} anyinformationwhich the Deputy Commissioner or the Assistant
Commissioner is able to furnish and which appears to the Deputy Com-
missioner or the Assistant Commissioner to necessitate the doing of a
certain thing by the Gram Panchayat.

and to make written reply to the said Deputy Commissioner or the Assistant
Commissioner as the case may be withina reasonable time, stating its reasons
for not desisting from doing such things. i ;

47. If, at any time. it appeass to the Assistant Commissioner that a Gram
Panchayat has made wilful and persistent default in the performance of any duty
mmposed on it by this Regulation, he may by order in writing, fix a period for the
performance of that duty. If the duty is not performed within the period so fixed,
Assistant Commissioner may appoint any person to perform it, and direct that
the expenses of the performance of such duty shall be paid by the defaulting Gram
Panchayat within such period as the Assistant Commissioner may think fit,
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48. (1) If, in the opinion of the Assistant Commissionet, the execution of
any order or resolution of a Gram Panchayat or the doing of anything which is
about to be done or is being done by or on behalf of a Gram Panchayat is caus-
ing or is likely to cause injury or annoyance to the public or to lead to a breach
of the peace or is unlawful, he may, by order in writing. suspend the execution
or prohibit the doing thereof. .

‘ (z) When the Assistant Commissioner makes an order under sub-section
(z). he shall forthwith send to the Gram Panchayat affected thereby a copy of
the order together with a statement of the reasons for making it.

(3) The Assistant Commissioner shall forthwith submit to the Deputy
Commissioner a report of the circumstances in Which the order was made under
this section and the Deputy Commissioner may after giving notice to the Gram
glanchayat and making such inquiry as he deems fit, rescind, modify or confirm

¢ order,

/

49. (1) Every member of a Gram Panchayat shall be personally liable for
the loss, waste or misapplication of any money or other property of the Gram
Sabha to which he has been a party or which has been caused or facilitated by
his misconduct or wilful neglect ofhis duty as a member amounting to fraud.

(2) If after giving the member concerned a reasonable opportunity for
showing cause to the contrary the Assistant Commissioner is satisfied that the loss,
waste or misapplication of any money or other property of the Gram Sabha is a
direct consequence of misconduct or wilful neglect on his part he skall, by order
in writing, direct such member to pay to the Gram Panchayat before a fixed
date, the amount required to reimburse it for such loss, waste or misapplication:

Provided that no such order shall be made for bonafide or technical irre-
gularities or mistake of a member.

(3) If the amount is not so paid, the Assistant Commissioner shall recover
it as an arrears of land revenue and credit it to the Gram Fund.

(4) An order of the Assistant Commissioner shall be subject to an appeal
to the Deputy Commissioner”if made within thirty days of the date of the order.

50. (1) If in the opinion of the Ailministrator, a2 Gram Paﬂchayat—-—
~ (a) exceeds or abuses its powers ; or '

(b) is imcompetent to perform or makes wiiful and persistent default in the
performance of, the duties imposed on it by or under this Regulation or any
other law for the time being in force, or

(c) fails to levy the taxes leviable under this Regulation, or

{d) persistently disobeys the order of thé Assistant Commissioner made
under sub-section (2) of section 48, the Administrator may, by order published
in the Official Gayette dissolve the Gram Panchayat.

(2) No order under sub-section (1) shall be passed without giving to the
Gram Panchayat a reasonable opportunity to render an explanation.

: (3 If a Gram Panchayat is dissolved under sub-section (7) the following
consequence shall ensue, namely :

: (é) all the members of the Gram Panchayat shall, from the date specified
in the order, cease to be members;

(b) all powers and duties of the Gram Panchayat shall during the period
of dissolution of the Gram Panchayat, be exercised and performed by such
person or persons, appoinied by the Administrator in this behalf;
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{¢) the Nyaya Panchayat for the Gram shali be deemed to have been dis-
solved and all the members of the Nyaya Panchayat shall vacate office as from
such date.

(4) An election to constitute a Gram Panchayat shall be completed befor®
the expiry of a period of six months from the date of its dissclution.

51. If any dispute arises between two or more Gram Panchayats, it shall
be referred to the Deputy Commissioner and the decision of the Deputy Commis-
sioner thereon shall be final.

£2. The Administrator or the Deputy Commissioner may call for and exa-
mine the record of the procedings of any officer or Gram Panchayat for the
purpose of satisfying himself as to the legality or properiety of any order passed
and may revise or inedify the order as he may deem fit,

CHAPTER VI

INYAYA PANCHAYAT

53. (7) There shall be for every Gram a Nyaya Panchayat which shall con-
sist of five persons to be elected by the members of the Gram Panchayat from
amongst temselves.

{2} Three members of the Nyava Panchayat shall form the guorum for a
meeting.

54. Every member of a Nyaya Panchayat shall, before entering upon his
duties, take the oath of office in the form set out in the First Schedule before the
Assistant Commissioner.

55. Every Nyaya Panchayat shall ciect from amongst its members 2
Sarpanch and an Up-sarpanch who are able to read and write Hindi or any of the
language in use in the Gram for which the Nyaya Panchayat has been consti-
tuted.

56. The term of coffice of every member of a Nyaya Panchayat shali be co-
terminous with the term of the Gram Panchayat :

Provided that the Sarpanch and the up-sarpanch shzll continue in office
until they are relieved by their respective successors.

57. The Secretary of the Gram Panchayat shall be ex-officio Judicial clerk of
the WNyaya Panchayut for the purposes of recording its proceedings and decisions
and performing such other duties as may be prescribed.

58. Every Nyaya Panchayat shall have a seal bearing its name, the name
of the Tehsil and the District in which it is constituted, and all its decrees, order
proceedings and processes shall bear the seal of the Nyaya Panchayat.

59. The Sarpanch and the up-sarpanch or a member of a Nyaya Panchayat
may resign his office by giving a notice in writing under his bhand to the Assistant
Commissioner and his office shall thereupon become vacant.

60. (1) The Deputy Commissioner may, after giving him an opportunity
of being heard and for reasons to be recorded remove any member of a Nyaya
Panchayat if in his opionion, such member has been guilty of misconduct in the
discharge of his duties. '

(2) Any person aggrieved by an order of the Deputy Commissioner under
sub-section () may, within thirty days of the date of the order, appeal to the
Administrator whose decision thereon shall be final.
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61. Any vacancy arising in the office of 2 member of Niyaya Panchayat shall be
filled by election and the members so elected shall hold office for so long as the
member in whose place he has been elected would have held office if the wvacancy
had not occurred.

= ~ CHAPTER VIII

PoweRs oF NYAYA PANCHAYAT

62. A Nyaya Panchayat may exercise such of the powers mentionsd in
section 63 and 65 as the Administrator may, by general or special order, specify.

63. Subject to the provisions of section 62, a Nyaya Papchayat may take
cognizance of all or any of the follwing suits namely :— :

(@) suits for money due or contract not affecting any interest in immovabie
property;

(b) suits for recovery of movable propesty or for the value thereof;

(c) suits for compensation fer wrongfully taking injuring movable pro-
perty;

(d) suits for damages caused to standing crops by catile tresspass;
Where the amount of value of the claim does not exceed Rs. 100/-.
64. A Nyaya Panchayat shall not have jurisdiction to try any suit :—
(@) On a balance of partnership account;

(b) for a share or part of a share under any intestacy or for a legacy or
part of a legacy under a will;

= (c) by or against the Goverament or any local authority or an officer or
servant of the Government or a member, officer or servant of a local authority
in his official capacity;

(d) by or against a minor or a person of unsound mind.

65. Subject to the provisions of section 62, a Nyaya Panchayat may take
cognizance and try all or any of the offences specified in the Third Schedule
including abetment of, and attempts to commit, such offences.

66. No Nyaya Panchayat shall take congizance of any criminal case against
a person where such person—

(@) has been previously convicted of an offeace punishable with imprison-
ment of either description for a term of 3 years or upwards;

() has been previousty fined for theft by any Nyaya Panchayat.;

(¢) has been bound over to be of good behaviour under section 109 or
section 110 of the Code of Criminal Procedure, 1973.

5 (d) has been previously convicted under the Public Gambling Act, 1867
or the Andaman and Nicobar Islands Gambling Regulation, 1951 (II of
1951).

(e) is a public servant.

67. (1) No Nyaya Panchayat shall try any suit or issue in respect of any
meatter which is pending for decision in or has been heard and decided by, a court
of competent jurisdiction in a former civil sait between the same party or between
parties under whom they or any of them claim.
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(2) Where an accused person has been tried for any offence, no Nyava
Panchayat shall take cognizance of such offence or on the same facts of any other
offence of which the accused might have been charged or convicted.

68. The decision of a Nyaya Panchayat cn the question of title, legal

character, contract or obligation shall not bind the pariies except in. respect of the
suit in which such matter is decided.

69. (r) The maximum penaltiess which may be imposed by a Nyaya
Panchayat and the offences for which they may be imposed shall be as specificd in
the fourth Schedule.

(2) No sentence of imprisonment, whether substantive or in defavlt of
payment of fine, shall be imposed by a Nayaya Panchayat.

70. Instead of passing any sentence, a Nyaya Panchayat may discharge
after due admonition, a youthful offender who in the opinion of such Nyaya

Panchayat, is, at the time of conviction for the offence, under the age of sixteen
years.

71. In inflicting any fine under section 69, a Nyaya Panchayat may direct that
the whole or any portion of the time recovered shall be applied—

{a) towards defraying the expenses properly incurred in the case by
the complaint, cr

(4) in giving compensation to a person for any material loss or damage
caused to him by reason of the commission of the offence.

72. A Nyaya Panchayat may, if it is satisficd oafter enquiry that a case
brought before it. is false, frivolous or vexatious, order the complainant to
pay the accused such compensation notexceeding rupees fifty as it thinks  fit.

73. (z) Whenever the Sarpanch hasresson, to apprehend that zny person
within the jurisdiction of the Nyaya Panchayat is likely to commit a breach of
the peace of disturb public tranquility; he may, by order in writing, require such

execute a bond with
or without sureties for an amount not exceeding rupees one hundred for
keeping the peace for a period not exceeding 15 days. The Sarpanch shall, after
issue of such notice, refer the matter to the Nyaya Panchayat.

(2) If the Nyaya Panchayat is satisfied that it is necessary for keeping
the peace that the person inrespect of whom the notice has  been  issued should

execute a bond with or without sureties, the Nyaya Panchayat shall make an
order accordingly;

Provided that when the person in respect of whom the enquiry is made,
is & minor, the bond shall be executed by his sureties.

(3) if the Nyaya Panchayat is satisfied that it is not necessazy for keeping
the pezace that such person should executs a bond the Nyaya Panchayat shall make
an order accordingly and shall discharge him.

{(4) Nothing contained in this section shall afect the powers of a Magis-

trate to take security for kecping the peace under scction 107 of the Code of
Criminal Procedure, 1973.

74. (1) if any person intentionally offers any insult to a Nyaya Panpchayat
or any member thereof, while it is sitting in any stage of a judicial proceeding
in its or his view or presence or refuses to take oath duly administered
or sign a statément made by the said person when legally required to do
so, the Nyaya Panchayat may, at any time before tising on the same,
take cognizance of the offence and sentence the offender to a fine not
excesding ten rupees.
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(z) The fine imposed shall be deemed to be a fine imposed in
a case,

75. (1) No member of a Nyaya Panchayat who is a party to or
has any intetest in, any suit or case shall sit on the Nyaya Panchayat
while it is trying such suit or case.

(z) Any dispute as to whether a member is party to, or interested
in, a suit or case shall, on & writtcn application by a party to such suit
or case, be referred to the Assistant Commissioner for decision, the deci-
sion of the Assistant Commissioner, thereon shall be final

76. (1) If any member of a Nyaya Panchayat is absent from any
hearing the remaining members may, notwithstanding anything contained
in this Regulation, try the suit or case, provided that at least three mem-
bers are present.

{2) No trial so aforesaid shall be invalid by reason merely that
all the members were not present at any hearing or that some of the
members were not present at all the hearings, of such trial.

77. Save as otherwise provided in this Regulation, the Administrator
may make rulss to regulate— &

(o) the conduct and distribution of business in and proceedings before
a Nyaya Panchayat;

{b) the times and places of sittings of a Nyaya Panchayat; and

(¢) any other matter which in the opinion of the Administrator is necessary
for the proper and efficient conduct of proceedings before a Nyaya Panchayat.

CHAPTER IX

PROCEDURE IN CASES AND SUITS

78. (1) Any person who wishes to institute a suit or a case before a Nyaya
Panchayat shall make an application orally or in writing to the Sarpanch or, in
his absence, to such other member of the Nyaya Panchayat as the Sarpanch may
have appointed for the purpose and shall at the same time pay the prescribed fees.

(2) Where the suit or case is instituted orally, the Sarpanch or other nember
shall without delay record the sub-stance of the application in the prescribed
register and obtain signature or thumb impression of the applicant thereon.

79. (1) Every suit instituted before a Nyaya Panchayat shall include the whole
of the claim which the plaintiff if entitled to make in respect of the matter in
dispute, but he may relinquish any portion of his claim in order to being any suit
within the jurisdiction of the Nyaya Panchayat.

(2) If a plaintiff omits to sue in respect of or relinquishes any portion of his
claim he shall not afterwards sue in respect of the portion so omitted or relinquished.

80. No suit shall bs entertained by a Nyaya Panchayat after the expiration of
one year from the time when the right to sne first accrued.

81. Every case or suit instituted shall be brought before the Nayaya Panchayat
at its next sitting and the complainant or the plaintiff as the case may be,
shall, at the time of making the application, be informed of the time and place fixed
for such sitting and directed to attend at that time and place.

82. The Nyaya Panchayat after hearing the application shall cause a written
summons in the prescribed form to be served on the accused or defendant, as the
case may be requiring him to attend and produce his evidence at such time and
time and place as may be stated in the summons and shall, at the same time direct
tl;e complainant or plaintiff to attend and produce his evidence at such time and
place :
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Provided that the Panchayat may, after hearing the application and examining
the complainant or the plaintiff, refuse to issue a summon and dismiss the com-
plaint or suit, if it is satisfied that the case or suit is frivolous, vexatious or untrue.

83. (1) A Nyaya Panchayat may, if it considers the evidence of, or the
production of document by, any person necessary in a case or suit, issue summons
to such person requiring him to attend or to produce or cause the production of such
dosument and such person shall be bound to comply with the directions con-
tained in the sumons. : T

(2) A Nyaya Panchayat may refuse to summon a witness or to enforce a
summon aiready issued against a witness Where in its opinion the attendance of
the witness cannot be procured without an amount of delay, expense or inconven-
ience Which in the circumstances would be unreasonable.

84. (1) Every summons shall be in duplicate, signed by the presiding member
of the Nyaya Panchayat and be served in the manner prescribed.

(2) If the defendant or accused is at the time of the issue of summons outside
the Gram, the summons may be forwarded by the Nyaya Panchayat so the Assistant
Commissioner who shall cause the sommons to be served as if it Were a summons
from his own court,

85. (1) No pleader or vakil or advocate shall be permitted to appear on
behalf of any party to any case or suit before the Nyaya Panchayat:

Provided that any party to any such case or suit may be permitted, on
reasonable cause being shown to the satisfaction of the Nyaya Panchayat to emply
any relation, servant dependant or friend who is not, and who has not previously
a pleader or vakil or an advocate to appear in licu of such party.

(2) When a relation servant dependant or friend appears in lieu of a party,
he shall be furnished by such party with a written authority defining the extent
to which he is empowered to act.

86. A Nyaya Panchayat may, from time to time, adjourn the hearing
of any case or suit:

Provided that such adjournment is, in its opinion, unavoidable or necessary
for a just and equitable decision of the case or suit.

87. (1) If the complainant or plaintiff fails to appear after baving been
informed of the time and place fixed for the hearing, the Nyaya Panchayat may
hear and decide the case or suit in his absence.

(2) A Nyaya Panchayat may hear and decide a case or suit in the absence
of the accused or the defendant, if a summons has been served upon him in the
manner herein before prescribed:

Provided that no sentence shall be passed by a Nyaya Panchayat on any
accused unless he has appeared either in person or by a represeatative, before
the Nyaya Panchayat and the substance of his statement has been recorded in the
prescribed register. ; : -

(3) If after the service of summons upon him, an accused fails to appear:
either in person or by a representative, the Nyaya Panchayat may apply to the
Sessions Judge who shall compell the accused to appear in person or by his re-
presentative before the Nyaya Panchayat as if he viere a Court irying the case.

(4) Where an accused person has, under sub-section (3), been compelied
lo appear before a Nyaya Panchayat, the Nyaya Panchayat shall forthwith take
his statement and thereafter his attendance at the hearing of the case shall not be

compulsory.

88, (1) Where it is provided to its satisfaction that a suit has been adjusted
wholly or in part by any lawful agreement, compromise or satisfaction, the
Nyaya Panchayat shall order such agreement, compromise or satisfaction to be
recorded and shall pass a decree in accordance therewith, so far as it relates to
the suit. o5

[
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(2) A Nyaya Panchayat may permit any case to be compounded :

Provided that the offence is compoundable under the code of Criminal
Procedure, 1973.

89, When any party to a suit dies before a decree has been passed, the suit

- shall abate but a fresh suit may be brought on the same cause of action and the

period during which the suit was pending shall be excluded in computing the
period of limitation for the fresh suit. ‘

90, (z) It shall be the duty of a Nyaya Panchayat to ascertain the facts
of the case or suit before it after holding an inquiry in accordance with the pre-
cision of this Regulation and the rules made thereunder.

(2) Nothing contained in any law relating to evidence or procedure shall
affect the powers of a Nyaya Panchayat to hold such inguiry.

(3) After holding such inquiry- a Nyaya Panchayat may pass such order or
decree as may in its opinion seem just and equitable and such order or decree shail
state the finding and record a brief statement of the reasons therefor.

91. The decision of Nyaya Panchayat shall be in accordance with the opinion
of the majority of such members. If the members are equally divided- the person
presiding shall have a second or casting vote.

92. (1) In suits for mbney, a Nyaya Panchayat may in its discretion,
direct payment of interest on the sum decreed, at a rate not exceeding six percent
per annum, from the date of the decree until the date of payment and of any fees
which may be prescribed. !

(2) When a Nyaya Panc_hayat_decz‘ees the payment of sum of money in
suit- it may direct that it be paid by instalments, without interest or with interest

not exceeding the above rate.

93. (1) Except as provided in sub-szction (2), a Nyaya Panchayat shall
not have power to cancel, revise or alter any decree or order passed by it.

(z) On an application made within one month from the date of the decree
of a Nyaya Panchayat, the Nyaya Panchayat may for reasons to be recorded in
writing Testore any suit which has been dismissed for default or in which an ex-
parte decree has been passed against the defendant.

94. (1) On an application made by any of the parties or on his own motion
the District Judge in a suit and the sesstous Judge in a case may call for and
examine the record or proceedings held by such Nyaya Panchayat.

(2) ¥ it shall appear to the District Judge or the Sessions Judge that the dec-
ree order or proceedings so called for should be modified, cancelled or reversed-
he may pass such order as he may deem fit.

(3) The period for filling an application by any of the parties under sub-
section (1) shall be thirty days from the date of the decree or order.

95. (1) When any Nyaya Panchayat is of opinion that any suit or case
before it, is of such nature, intricacy or importance that it ought to be tried by
a court or that the acused in a case ought to receive a punishment different In
kind from, or more severe than, that which such Nyaya Panchayat is empowered
to inflict, it shall stay proceedings and-refer the suit or the case to the District

Judge or the Sessions Judge, as the case may be, for orders.

() If the District Judge or the Sessions Judge is of opinion that a suit or
casa is of such nature, intricacy or importance that it ought not to be tried by the
Nyaya Panchayat or that the accused in a case owght to receive a punishment
different in kind from or more severe then, that which such Nyaya Panchayat is
empowered to inflict, such Judge shall pass orders directing the plaintiff or com-
plainant to the Civil or Criminal Court as the case may be competent to take
cognizance of such suit or case. L

Death of
parties.

Decision
on facls
a5CET-
tained.

Decision
by Majority

Interest
and instal-
ments.

iNyaya

Panchayat
not {0
revise or
alter its
decision,

Mo appeal
against
decres or
order of
Nyaya
Panchayat
but revision
lics.

Reference
@by Nyaya
Panchayat
to District
os Sessions
Judge.



Sessions
Judge and
District
Judge may
quash pro-
ceedings.

Finality of
orders and
decrees.

Procedure
in pro-
ceedings
before the
District
Judge.

Bar of
jurisdiction
of courts.

Suits, etc,
pending at
expiry of
term of
dissolution
of Nyaya
Panchayat,

Satisfaction
or adjust-
ment of
decree to

be recorded,

Execution
throngh the
Assistant
_Commis-
sioner,

22 THE GAZETTE OF INDIA EXTRAORDINARY [PART H—

= e T

(3) 1f the District Judge or the Sessions Judge is of opinion that the suit
or case is not of such nature, intricacy or importance that it ought to be tried by
a Court, or that the accused in the case ought not to seceive a punishment diffe-
rent in kind from- severe than that which such Nyaya Panchayat is empowered
inflict, such Judge shall return the suit or case of the Nyaya Panchayat which
made the reference for disposal.

96. (z) The Sessions Judge in any case or the District Judge in any suit
may at any time, by order in writing, quash any proceedings of a Nyaya Pan-
chayat at any stage or cancel any order decree passed by the Nyaya Panchayat.

(2) When an order has been passed by the District Judge under sub-section
(1), in respect of any suit the plaintiff may institute a fresh suit for the same
civil court, and the period from the date of the institution of the suit before the
Nyaya Panchayat to the date of such order shall be excluded in computing the
period of limitation for the fresh suit,

~ (3) Whenan order has been passed by the Sessions Judge under sub-section
(1)- in respest of any case. proceedings in respect of the same offence may be
instituted in the court of a Magistrate having Jurisdiction.

97. Every order passed by a District Judge or a Session Judge under this
Regulation shall be final and shall not subject to appeal- revision or review.

93. Subject to the provisions of this Regulation in regard to all proceed-
ings under this regulation, the Sessions Judge and the District Judge shall have
the same powers and follow the same procedure as they respectively have and
follow in regard to proceedings in connection with orders decrees of courts
subordinate to them in their ordinary jurisdiction.

90, Save as otherwise provided, no court shall take cognizance of any
offence or entertain any suit cognizable by the Nyaya Panchayat under this Regu-
lation unless the Sessions or the District Judge has passed an order in writing
under section 95 or 96.

_ 100. Where the term of a Nyaya Panchayat has expired or a Nyaya Pan-
chayat is deemed to have been dissolved under section 50—

(@) all cases and suits pending before the Nyaya Panchayat on the date
of such expiry or dissolution shall—

(i) if 2 new Nyaya Panchayat is constituted, be heard by it denovo,
or

(ii) in other cases, be deemed to have been quashed under sub-
section (1) of section 96 and the provisions of sub-section (2) or sub-
section (3) as the case may be, of that section shall apply thereto.

(b) all pending proceedings and applications for the recovery of fine or
compensation in cases, or for the execution of decrees or orders in suits shail
be transferred to the competent court having jurisdiction to try the case or
suit and such court shall deal with the proceedings or application as if the case
or suit out of which the proceedings or applications arose had been heard and

decided by the such court.

101. If on application of a decree-holder or judgement debtor, a Nyaya
Panchayat after enquiry, finds that the decree has been satisfied or adjusted wholly
or in part, the Nyaya Panchayat shall record the fact in the prescribed register,

102. (z) If, after a period of one month from the date of a decreer the
decree remains unsatisfied or unadjusted, in whole or in part the decree holder
may, within one year of the date of the decree, apply to the Nyaya Panchayat for
execution. _
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(2) On the application of execution- the Nyei’yzi Panchayat shall certify to
the Assistant Commissioner that the decree remains unsatisfed or unadjusted

in whole or in part and on receipt of such certificate the Assistant Commissioner
shall—

- ~ (a) if the decree is for money, proceed {o recover it as if it Were an arrear
of land revenue, or

(b) if the decree is for any specified movable propetrty: cause the decres to be
executed as if it were a decree of a civil court and in so acting he may exercise
all the powers of a civil court.

103. If the amount of fine or compensation under this Regulation is not M 5de of
fully paid, the Nyaya Panchayat shall certify accordingly to the Assistant Commis- recovery,
sioner and on receipt of such certificate, the Assistani Commissioner proceed to fine ot
recover it as if it were an arrear of land revenue and shall remit the amount so i
recovered to the Nyaya Panchayat,

104. As soon as the amount of fine or compensation referred to in section Cotansi.
103 is realised by the Nyaya Panchayat, the amount so realised shall be entered in :

: ! tion when
the prescribed register. realised to

bz recorded.
105. Every Nyaya Panchayat shall submit its anaual report to the Adminis-

p = ] : Submission
trator in such form and before such date as niay be preseribed,

of annua}
Teport.

CHAPTER X
PANCHAYAT SAMITIS

106. The Administratox‘ shall by notification in the Official Gazette consti- Constit u-
tute for the blocks in the Union territory to which this Regulation applies Panch- ff"j{,“’;}m
ayat the intermediate level to be called Panchayat Samitis. Samitis.

107. (1) Every Panchayat Samiti shall consist of such number of seats as Composi-
the Administrator may by notification determine. : tion of

‘ Panchayat
(2) The seats in the Panchayat Samiti shall be filled by person chosen by Samitis.

direct election from the territorial constituencies in such manner that the ratio
between the population of €ach constituency and the number of seats allotted ‘to
1t shall so far as practicable be the same throughout the Panchayat Samiti area.

A ]
(3) The following persons shall also be represenied in the Panchayat
Samiti namely — :

{a@) a proportion of the Pradhans of the Gram Panchayat in the Pancha-
yat Samiti to be determined by order of the Administrator and by rotaticn for
such period as may be prescribed :

Provided that while nominaiing the Pradhans by rotatien: the Adminis-
trator shall ensure that as far 2s possible ali the Pradhans are given the oppor-
tunity of being represented in the Panchayat Samiti at least once during its
duration; and

(b) the Member of the House of Parliament representing the Union
termtory.

who shall have the right to vote in the mestings of the Panchayat Samiti.

{(¢) The provisions of sub-sections (5) (6): (7) and (8) of section 11 shall
so far as may be- apply to the Panchayat Samiti as they apply to a Gram
Panchaya: subject to the modification thet for the words “Gram Pancha at”
wherever they occur, the words “Panchayat Samiti” had been substituted.

108. Every Panchayat Samiti shall, by the name notified in the Official Incorpora-
Gazette under section 106- be a body corporate having perpetual succession and tion of
a common seai and shall, subject to such restrictions and conditions imposed Panchayat
by or under this Regulation or under any other law for the time being in force, = Samitis.
have power to acquire, hold, administer and transfer property, both movable and
immovable and to enter into contract and shall, by the said name sue or be sued,



Petrsons
qualified fo
vote and be
elected.

Disqualifi-
cation.

Decision on
questions as
to disquali-
fication.

Election of
Pramukh
and Up-
Pramukh.

24 THE GAZETTE OF INDIA EXTRAORDINARY - {PaRT II—

109. (1) Every member of the Gram Sabhas constituting the Panchayat
Samiti shall- unless disqualified under this Regulation or any other law for the
time being in force: be qualified to vote at an election to the Panchayat Samiti.

(2) Every member of the Gram Sabhas constituting the Panchayat Samiti
shall: unless disqualified under this Regulation or any other law for the time
being in force- be qualified to be elected to the Panchayat Samiti.

110. No person shall be a member of a Panchayat Samiti or continue as
such if he—

(@) has failed to pay any tax, fee or other sum due to the Gram Panchayat
or Panchayat Samiti or Zilla Parishad within three months from the date on
or before which such tax, fee or other sum is required to be paid, or

(b) holds any salaried office or place of profit under the Gram Sabha or
Gram Panchayat or Panchayat Samiti or Pradesh Panchayat, or

(¢) has directly or indirectly any share or 110netary interest in any work
done by or to the Panchayati Samiti or in any contract or employment with
or under or by or on behalf of the Panchayat Samiti- or

{d) is a servant of the Government or any municipality, or

(¢) has been dismissed from service of the Government or a municipality
for misconduct, or

) has been ordered to give security for good behaviour under section
109, 110 of the Code of Criminal Procedure- 1973, or

(g) has been convicted by a criminal court of any offence involving vio-
lence or moral turpitude and sentenced to imprisonment for not less than three
months and a period of five years have not elapsed since, his release after
undergoing such imprisonment.

(%) has not attained the age of 21 years, or

(i) is of an unsound mind and has been so declared by a competent Court.
or 3 & .

(j) has been declared by a competerit court to be an insolvent or has been
disqualified under any law relating to elections for the time being in force by
a competent court for adopting a corrupt practice or for commission of an
election offence for the period of such disqualification, or

(k) subject to clause (h) is so disqualified by or under any law for the time
being in force for the purposes of election of the House of the People.

W IF any question arises Whether a person has become subject to any
disqualification referred to in section 4, section 7 or section 110 it shall be referred
to the Chief Secretary, for decision and his decision thereon shall be final :

Provided that before giving any decision on any such question the Chief Sec-
retary shall obtain the opinion.of the Election Commission and shall act according
to such opinion.

‘112. (1) On the constitution of a Panchayat Samiti for the first time under
this Regulation or on the expiry of the term of a Panchayat Samiti or on its re-
constitution, a meeting shall be called on a date fixed by the Deputy Commissioner
for the election of the Pramukh aand the Uppramukh by and a from amongst
the elected members of the Panchayat Samiti.

(2) The Deputy Commissioner shall preside at such meeting but not have
the right to vote.

(3) No business other than the election of the Pramukh and Uppra- .
mukh shall be transacted at such meeting.
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(4) In case of equality of votes, the result of the election shall be decided
by lots drawn in the presence of the Deputy Commissioner in such manner as
he may determine.

- {5) Subject to any general or special order of the Administrator, the Deputy
Commissioner skall reserve—

(a) the number of offices of Pramukhs in the Panchayat Samitis for the
Scheduled Tribes which shall bear, as neatly as may be, the same proportion
to the total number of such offices in the Panchayat Samitis as the popula-
tion of the Scheduled Tribes in the area of the Union territory to which this
Regulation applies bears to the total population of such area ;

(b) not less than one-third of the total number of offices of Paramukh is
the Panchayat Samitis for women :

Provided that the offices reserved under this sub-section shall be allotied
by the election Commission by rotation to different Panchayat Samitis in such

manner as may be prescribed.

113. The executive powers of the Panchayat Samiti under this Regulation apd
the responsibility for the due fulfilment of the duties imposed on the Panchayat
Samiti under this Regulation and for carrying out the resolutions of the Panchayat
Samiti shall vest in the Pramukh,

114. (1) The Panchayat Samiti unless sooner dissolved under any law for
the time being in torce, shall continue in office for five years from the date appointed
for its first meeting and no longer.

(2) An clection to constitute a Panchayat Samiti shall be completed:
(a) before the expiry of its duration specified in sub-section (z};

(b) before the expiration of a period of six months from the date of its
dissolution:

Provided that wheré the remainder of the period for which the dissolved
Panchayat Samiti would have continued is less than six months, it shall not be
necessary to hold any election under this sub-section for comstituting the
Panchayat Samiti : :

(3) A Panchayat Samiti constituted upon the dissolution of a Panchavat
Samiti before the expiration of its duration shall continue only for the remainder of
the period for which the dissolved Panchayat Samiti would have continued under
sub-section (z) had it not been so dissclvea.

115. (1) As soon as may be after the first meeting of the Panchayat Samiti
every member thereof shall take oath of office before the Deputy Commissioner in
the form set our in the First Schedule.

(z) No member of the Panchayat Samiti who has not taken such oath shall
vote or take part in the proceedings of any meeting nor shall he be included as a
member of any committee constituted by the Panchayat Samiti,

116. (1) Any member of a Panchayat Samiti may resign his office by giving
notice in writing to that effect to the Pramukh and ‘such resignation shall take
effect from the date of its receipt by the Pramukh. .

(z) The Upapramukh may resign his office by giving notice in writing to the
Pramukh, but the resignation shall not take effect until it is accepted by the Pancha-
yat Samiti.

(3) The Pramukh may resign his office by giving notice in writing to that s
effect to the Deputy Commissioner, but the resignation shall not take effect until it is
accepted by him.
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117. (1) A motion of no-confidence may be moved by any member of a
Panchayat Samiti against the Pramukh or the Upapramukh after such notice
thereof as may be prescribed.

(3) If the motion is carried by a majority of not less than two-thirds of the
total nunber of members of the Panchayat Samiti, the Pramukh or Up-Pramukh,
as the case may be, shall cease to hold office after a period of three days from the
date on which the motion is carried unless he has resigned earlier.

(3) Notwithstanding any thing contained in this Regulation, the Pramukh
or Upapramuki shall not preside over a meeting in which a motion of no-confi-
dence is discussed against him- bat he shall have the right to speak or otherwise take
part in the proceedings of such meeting.

118. Any casual vacancy in the office of the Pramukh, the Upapramukh or a
seat of a Panchayat Sariti shall be filled for the remainder of the term by election in
accordance with the provisions of this Regulation:

Provided that in case of a seat or the office of Pramukh reserved for Scheduled
Tribe or woman, no person other than a member of the Scheduled Tribes or a
woman, as the case may be, shall be qualified 1o be chosen to fill such vacancy,

119. (1) The Administrator shall appoint a Group A Off. icer of the Andaman
and Nicobar Administration to be the Executive Officer for every Panchayat
Samiti.

(2) The Government may post from time to time to work under every
Panchayat Samiti such number of officers and officials of Group AorBorCor D

services of the Andaman and Nicobar Administration (including any officer and

offcial appointed to such service from amongst persons employed by existing local
authorities) to serve under the Panchayat Samiti as the Administrator considers
nECcessary.

(3) Notwithstanding anything contained in this Regulation or any other law
for the time being in force, the Administrator or any officer or other authority
authorised by him in this bchalf shall have the power to effect transfer of the officers
and officials so posted from one Samiti to another Samiti.

120. (z) Save as otherwise expressly provided by or under this Regulation,
the Executive Officer shall—

(@) exercise all the powers specifically imposed or conferred vpon him by
or under this Regulation or under any other law for the time being in force;

(b) lay down the duties and supervise and control officers and officials of,
or holding office under the Panchayat Samiti in accordance with rules made by
the Administrator; '

(c) supervise and control the execution of all works of the Panchayat
Samiti; '

(d) take necessary measures for the speedy exccution of all works and
developmental schemes of the Panchayat Samiti;

(e) have custody of all papers and documents connected with the proceed-
ings of the meetings of the Panchayat Samiti and of its committees;

(f) draw and disburse monies out of the Panchayat Samiti Fund; and

{g) exercise such other po"?vers and discharge such other functions as may
be prescribed.

(2) The Executive Officer shall attend every meeting of the Panchayat Samiti
and shall have the right to attend the meeting of a committee thereof and to take
part in the discussion but shall not have n the right to move any resolution or to
vote. If in the opinion of the Executive Officer any proposal before the Panchayat
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Samiti is violative of or inconsistent with the provisions of this Regulation, or any
other faw, rule or order made thereunder, it shall be his duty to bring the same
to the notice of the Panchayat Samiti.

_ 121. (1) The time and place of meetings of a Panchayat Samiti and the
procedure for such meetings shall be such as may be prescribed.

~ (2) Amemberofa Panchayat Samiti may, at any meeting, move any resolu-
tion and put questions to the Pramukh or the Upapramukh on matters connected
with the administration of the Panchayat Samiti in the manner prescribed.

(3) No resolution of a Panchayat Samiti shall be modified, amended, varied
or cancelled by the Panchayat Samiti within a period of three months from the date
of passing thereof except by 2 resolution supported by two-thirds of the total

number of members of the Panchayat Samiti.

122. (1) Subject to’such control and restrictions as may be prescribed, a
Panchayat Samiti may appoint committees for exercising such of its powers and diso-
harging such of its duties and functions as it may specify.

(& A Commitiee may consist of not mors than five members and may be
dissolved or re-constituted for such reasons and in such manner as may be prescribed.

123. No act or proceedings of a Panchayat Samiti or of any of its committees
shall be deemed to be invalid by reason only of the existence of any vacancy or
defect in the constitution of the Panchayat Samiti or of the committec or of any

informity in its proceedings.

124. (1) The Panchayat Samiti shall have such powers and authority as the
Administrator may, by order, published in the Official Gazette, deem necessary
and may specify so as to enable it to function as an institution of self Government
in respect of the preparation of plans for economic development and social justice
in relation to the matters listed in the Fifth Schedule.

(2) The Panchayat Samiti may also make provision for carrying out within
the area of its jurisdiction any other work or measure which is likely to promote
the hoalth, safety, education, comfort, convenience, social or economic well
being of the persons residing in its jurisdiction, and may do all things necessary for

the maintenance and repair thereof, and in particular may—

(@) widen, open, enlarge, or otherwise improve any such road, bridge or
culvert and plant and preserve trees on the sides of such roads ;

(k) deepen or otherwise improve any water course and other properiy
mentioned in clause (¢) of sub-section (r) of section 130- and

", . (c) cut any hedge branch of any tree projecting on any such road or strect.
{(3) The Panchayat Samiti may also have conirol of all roads, streets,
waterways, bridges and calverts (which are situated within its jurisdiction not
being private property or not being the property for the time being under the
“control of the Government) and may do all things necessary for the improve-
ment, maintenance and Tepair thereof, and in particular may—

(&) lay out and make new roads and streets; and

(b) construct new bridges and culverts.

125. The Administrator may entrust to the Panchayat Samiti the execu-
tion, maintenance or repair of any work or the management of any institution
on behalf of the Government or such local authority :

Provided that the funds necessary for the execution or repair of the work
or the management of the institution so entrusted to the Panchayat Samiti shall
be placed at the disposal of the Panchayat Samiti by the Government or such

local authority.
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Execution 126. Every contract or agreement entered into by a Panchayat Samiti

of contract.  shall be in Writing and shall be signed by the Pramukh and by two other members
of the Panchayat Samiti and sealed with the common seal of the Panchayat
Samiti.

Panchayat 127. (7) There shall be a Panchayat Samiti Fund for each Panchayat Samiti
'y for crediting moneys by or on behalf of the Panchayat Samiti or for withdrawals

of such moneys therein;

(2) The following shall be credited to and form part of the Panchayat Samiti
Fund, namely :—

(a) the proceeds of any sax or fee imposed under section 128;

(b) the contribution made by the Government or any local authority or
person;

(c) all sums ordered by any authority or court to be credited to the Pan-
chayat Samiti Fund ;

(d) the income from securities in which the Panchayat Samiti Fund is
invested; : ;

{e) the share in the collection of land revenue or other dues of the Go-
vernment ;

(f) all sums received by way of loans or gifts;

g) the income derived from fishysies under the management of the
Panchayat Samiti;

(k) the income from or proceeds of any property of the Panchayat Samii;

(i) the sale proceeds of all dust, dirt, dung or refuse collected by the .
servants of the Panchayat Samiti;

(j) sums assigned to the Panchayat Samiti Fund by any general or special
order of the Adminisirator; :

(k) all sums received in aid of or for expenditure on any iastitution or
service maintained or financed from the Panchayat Samiti Fund or managed
by the Panchayat Samiti; and :

(/) grants-in-aid from the Consolidated Fund of India.
{3) The amount of the Panchayat Samiti Fund shall be applied subject to

provisions and for the purposes of this Regulation and shall be kept in such cus-
tody as may be prescribed. ]

ot ot 128, (1) The Panchayat Samiti shall lovy, collect, assess and appropriate
taxes, duties  the following taxes, duties, tolls. gess and fees in accordance with the procedure
stc, and subject to such limits as may be prescribed, namely, (—

(a) toll on persons, vehicles or animals or any class of them at any tollbar
established by it on any road other than a kutcha road or any bridge vested
in it or uader its management ;

(b) toll in respect of any ferry established by it or under its manage-
ment;

(c) fees on the registration of vehicles;

(d} a fee for providing sanitary arrangements at such places of worship
or pilgrimage, fairs and melas within its jurisdiction;

(e) a fee for licence for a fair or marker;
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sl f) a water rate, Where arrangement for the supply of water for drinking,
irrigation or any other purpose is made by the Panchayat Samiti Within its
jurisdiction;

(g) a lighting rate, where arrangement for lighting on public streets and
~places is made by the Panchayat Samiti within its jurisdiction :

Provided that the Panchayat Samiti shall not undertake registration of a
vehicle or levy fee therefor and shall not provide sanitary arrangements at
places of worship or pilgrimage, fairs and melas within its jurisdiction or levy
fee therefor if any such vehicle has already been registered by any other au-
thority under any law for the time being in force or if such provision for sani-
tary arrangement has already been made by any other local authority:

Provided further that the scales of tolls, fees or rates and the terms and
conditions for the imposition thereof, shall be such as may be provided by bye-
laws; and such bye-laws may provide for exemption from all or any of the tolis,
fees or rates in any class of cases.

129. The Administrator may, subject to such coaditions as he made deem
fit, make grants to the Panchayat Samiti for general purposes or for the improve-
ment of the areas falling under the jurisdiction of the Panchayat Samiti and the
welfare of the residents therein. ~ ’ :

130. (z) The Administrator may if he deems fit, place any of the properties,
of the nature specified below, and situated within the jurisdiction of the Panchayat
Samiti, under the direction, management and control of the Panchayat Samiti,

namely :—

(@) open sites, vacant and grazing lands not being private property: and
and river beds;

(b) public roads and streets;

{(c) public channels, watercourses, well, ponds, tanks (except irrigations
tanks under the control of the Government), public springs, reserviors., cisterns
agquenducts and any adjacent land (not being private property) appertaining to
any public tank or pond; and lands appertaining thereto;

(d) public sewers, drains, drainage works, tunnels and culverts and things
appertaining thereto and other conservamcy works;

(e) sewerage, rubbish and offensive matters deposited on streets or._collec-
ted by the Panchayat from streets, latrines, urinals, sewers, cessapools and other
places; and

(f) public lamps, lamp posts and apparatus connected therewith or apper-
taming thereto. - ,

(2) - All markets and fairs or such portion thereof as are held upon public
land shall be managed and regilated by the Panchayat Samiti and all dues levied
or imposed in respect thereof shall be credited to the Panchayat Samiti.

131. It shall be lawful for a Panchayat Samiti to lease by public auction or
private contract the collection of any fee on markets and bazars if any such fee is
imposed under section 123.

132. (1) When any tax or fee or other sum due to a Panchayat Samiti has
become payable, the Panchayat Samiti shall, with the least practicable detay, send
or cause to be sent 1o the persons liable for the payment thereof a demand notice in
the prescribed form for the amount due from him and require him to pay the amount
within thirty days from the date of such notice.

(2) EBvery notice of demand under sub-section () shall be served in such
manner as may be prescribed.
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: () 1f sum for which a notice of dernand has been served is not paid within
thirty days from the date of such notice, the Panchayat Samiti may apply to the
Tahsildar concerned for its recovery as an arrears of land tevenue,

_ 133. Every Panchayat Samiti shall maintain accounts of its receipts and
expenditure in such manner as may be prescribed.

134. (1) Every Panchayat Samiti shall, at such time and in such manner as
may be prescribed prepare in each financial year a budget of its estimates recaipts
and disbursements for the following financial year and submit the budget to the
Zilla Parishad.

(2) »The Zilla Parisdah within such time as may be prescribed, either approve
the budget or return it to the Panchayat Samiti for such modifications as i may
direct.

(3 If any modifications are made under sub-section (2), the budget shall
be resubmitted within such period as may be specified by the Zilla Parishad:

Provided that il the approval of the Zilla parishad is not received by the
Panchayat Samiti by the last date of the financial year, the budget shall be deemed
to be approved. . ;

{¢) No expenditure shall be incurred unless the budget is approved by the
Zilla Parishad. '

(5) The Panchayat Samiti may prepare in each financial year 2 supplement-
ary estimate providing for any modification of its budget and may sumbit to the
Zilta Parishad for approval within such period and in such manmer as may be
prescribed,

135. (1) The accounts of every Panchayat Samiti shali be audited annually
in such manner as may be prescribed.

{2) The audit shall be carried out by the Deputy Commissionet or such other
officcr as the Chief Secretary may appoint in this behalf and the Deputy Commissioner
or other officer shall within one month of the completion of the audit forward copies
of the audit report to the Chief Secretary and the Panchayat Samiti concerned.

(3) The Chief Secretary may after considering the report and aftermaking
such further enquiry as he may consider necessary, disallow any item which appears
to hira contrary to law and surcharge the same on the person making or authorising
the illegal payment, and shall—

(a) if such person is a member of the Panchayat Samiti, proceed against
him in the manner specified in sub-sections (2) and (3) of section 140; and

(&) if such person is not a member of the Panchayat Samiti, obtain the
explanation of the person and direct such person to pay to the Panchayat
Samiti the amount surcharged within a specified period, and if the amount if
not paid within the specified period, the Deputy Commissioner shall cause
it to be recovered as arrears of land revenue und credit it to the Panchayat
Samiti Fund.

() Any person aggrieved by an order of the Chief Secretary under sub-
section (3) may, Within thirty days of the date of the order, prefer an appeal to
the Administrator whose decision on such appeal shall be final.

136, (1) Every Panchayat Samiti shall submit annually to the Deputy
Commissioner a report on the administration of the Panchayat Samiti during the
previous year.

(2) The report shall be prepared by‘ the Pramukh and after it is approved
by the Panchayat Samiti, shall be forwarded to the Deputy Commissioner with a
copy of the resolution of the Panchayat Samiti thereon,

[t ]
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137. The Deputy Commissioner shall have power—
(a) to call for—

= (i) any extract from the proceedings of a Panchayat Samiu or any
book, record, correspondence or document in possession of or under
control of a Panchayat at Samiti,

{ify any rsturn, plan, esiimate, stateraent, account or repert for the
purpose of inspection or examination;

(b) to require a Panchayat Samili to take into consideration—

() any objection with appears to the Deputy Commissioner to exist
to the doing of anything which is about to bo or is being done by such
Panchayat Samiti, or

(i) any information which the Deputy Commissioner is able to fur-
nish and which appears to the Deputy Commissioper to necessitate the
doing of a certain thing by the Paachayat Sawiti and to make written
reply to the said Deputy Commissicner as the case may be within a rea-
sonable time, stating its reasons for not desisting from doing such things.

138. If, at any time, it appears to the Deputy Commissioner that a Panchayat
Samiti has made wilful and persistent default in the performance of any duty im-
posed on it by this Regulation, he may, by order in writing, fix a period for the
performance of this duty, If the duty is not performed within the period so
fixed, the Deputy Commissioner may appoint any person to perform it and direct
that the exncnses of the performance of the duty shall be paid by the defaulting
Panchayat Saniiti within such period as the Deputy Commissioner may think
fit.

139. (7) I, in the opinion of the Deputy Conunissioner, the execution
of any order or resolution of a Panchayat Samiti or the doing or anything which
is about to be done or is being done by or on behalf of a Panchayat Samiti is
causing or likely to cause injury or annoyance to the public or to lead to breach
of the peace or is unlawful I may, by order in writing suspend the execution or
prohibit the doing thereof.

(2) When the Deputy Comumissioner makss an order under sub-section (1),

he shall forthwith send to the Panchayat Samiti affected thereby a copy of the order

together with a statement of the reasons for miaking it.

(3) The Deputy Commissioner shall forthwith submit to the Chief Secre-
tary of the Union territory a report of the circumstances in which the order was
smade under this section and the Chief Secretary of the Union territory may after
giving notice to the Panchayat Samiti and making such inquiry as he deems
fit, rascind, modify or confirm the order.

140. (1) Every member of a Panchayat Samiti shall be personally liable
for the loss, wastage or misapplication of any money or other property of the
Panchayat Samiti to which he has been a party or which has been caused or faci-
litated by his misconduct or wilful neglect of his duty as a member amouniing to
fraud.

(2) If after giving the member concerned a reasonable opportunity for
showing cause to the coutrary, the Deputy Commissioner is satisfied that the loss,
wastage or misapplication of any money or other property of the Panchayat samiti
is a direct consequence of misconduct or wilful ncglect on his part, he shall by
order in writing, direct such member to pay to the Panchayat Samiti before a
fixed date, the amount required to reimburse it for such loss, wastage or misappli-
cation :

Provided that uo such crder shall be made for bonafide or technical irregu-
laritics or mistakes of a member.
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(3) If the amount is not sc paid, the Deputy Commissioner shall recover it
as an arrears of land revenue and credit it to the Panchayat Samiti Fund.

(4) An order of the Deputy Commissioner shall be subject to an appeal to the
Chief Secretary of the Union territory if made within thirty days of the date of
the order.

141. (73 If in the opinion of the Administrator, a Panchayat Samiti—
(@) exceeds or abuses its powers; or

(b is incompetent to perform, or makes wilful and persistent defauit
in the performance of the duties imposed on it by ot under this Regulaticn
or any other law for the time being in force; or

(¢) fails to levy the taxes leviable under this Regulation; or

(d) persistently disobeys the order of the Deputy Commissioner made
under sub-section (2 of section 139, the Administrator may, by order published
in the Official Gazette, dissolve the Panchayat Samiti and direct that it shall
be reconstituted in the manner provided in this Regulation.

(2) No order under sub-section (1) shall be passed without giving to the
Panchayat Samiti a reasonable opportunity to render an explanation.

(3) If a Panchayat Samiti is dissolved under sub-section (1)- the following
consequences shall ensure, namsly :—

(@) all the members of the Panchayat Samiti shall from the date specif ied
in the erder- cease to be members;

(b) all powers and duties of the Panchayat Samiti shall, during the period
of disselution of the Panchayat Samiti, be exercised and performed by such
person or persons as the Administrator may appoint in this behalf;

(¢) the committees for the Panchayat Samiti shall be deemed to have been
dissolved and all the members of the committees shall vacate office as from such
date, ' ;

142. If any dispute arises between two or more Panchayat Samities, it shail
be referred to the Chiel Secretary of the Union territory and decision of the ehief
Secretary thereon shall be final.

143. The Chief Secretary of the Union territory or the Deputy Commissioner
may cali for and examine the records of the proceedings of any office of the Pancha-
yat Samiti or Gram Panchayat for the purpose of satisfying himself as to the legality
or propriety of any order passed and may revise or modify the order as he may deem
fit.

CHAPTER XI

Tue ZiLLA PARISHAD

144. The Administrator shall by notification in the official Gazette consitite
for the districts in the Union territory to which this Regulation applies, a Pancha-
yat at the district level to be called the Zilla Parishad.

145. (1} The Zilla Parishad shall consist of such nuniber of seats as the
Administrator may by order determine.

(2) The seats in the Zilla Parishad shall be filled by persons chosen by direct
election from the tertitorial constituencics in such manner that the ratio between the
population of each constituency and the number of seats allotted to it shall so far
as practicable be the same throughout the Zilla Parishad arca,

{2
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(3) The following persons shall also be represented in the Zilla Parishad,
namely:—

{a@) all the Pramukhs of the Panchayat Samities;

(b) the Member of the House of Parliament representing the Union
territory,

who shall have the right to vote in the meetings of the Zilla Parishad.

(4) The provisions of sub-sections ( §), (6), () and (8) of section 11 shall so
far as may be apply to the Zilla Parishad as they apply to a Gram Panchayat
subject to the modification that for the words “Gram Panchayat”’, wherever they
occur, the words “Zilla Parishad” bad been substituted.

146. The Zilla Parishad shall, by the name notified in the Official Gazette
ander section 144, be a body corporate having perpetual succession and common
seal and subject to such restrictions and conditions imposed by or under this Reguia-
tion or any other law for the time being in force have power to acquire, hold adminis-
ter and transfer property, both movable and immovable and enter into any contract
and shall by the said name sue or be sued.

147. (r) Every member of the Gram Sabhas constituting the Zilla Parishad
shall, unless disqualified under this Regulation or any other law for the time being
in force be qualified to vote at an election to the Zilla Parishad.

(2) Every member of the Gram Sabhas constituting the Zilla Parishad shall,
unless disqualified under this Regulation or any other law for the time being in

~ force, be qualified to be clected to the Zilla Parishad.

148. No person shall be a member of a Zilla Parishad or :continue as such if he—
(o) has failed to pay any tax, fee or other sum due to the Zilla Parishad with-
in three months from the date on or before which such tax, fee or other sum is
required to be paid; or

(5) holds any salaried office or place of profit under a Gram Sabha,
Panchayat Samiti or the Zilla Parishad; or

(¢) has directly or indirectly any share or monetary interest in any work
done by or to the Zilla Parishad or in any contract or employment with or under
or by or on behalf of the Zilla Parishad; or '

(d) is a servant of the Government or any municipality; or

(¢) has been dismissed from the service of the Government or a municipality
for misconduct ; or

(f) has been ordered to give security for good behaviour under section 109
or 110 of the Code of Criminal Procedure, 1973; or

(g) has been convicted by a criminal court of any offence involving violence .
or moral turpitude and sentenced to imprisonment for not less than three months
and a period of five years have not elapsed since his release; or

(#) has not attained the age of 21 years; or

(i) is of unsound mind and has been so declared by a competent court; or

(j) has been declared by a competent court as an insolvent; or

(k) has been disqualified under any law relating to elections for the time
being in force for adopting a corrupt practice or for commission of an election
offence during the period of such disqualification; or

(D) subject to clause (%), is 50 disqualified by or under any law for the time
being in force for the purposes of election to the House of the People.
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149. If any question arises as to whether a person has become subject to any
disqualification referred to in section 4, section 7 or section 148 it shall be referred
to the Chief Secretary of the Union territory for decision and his decision thereon
shall be final:

Provided that before giving any decision on any such question, the Chief
Secretary shall obtain the opinion of the Election Commission and shall act according
tc such opinion. :

150. (z} On the constitation of the Zilla Parishad for the first time under
this Regulation or on the expiry of the term of the Zilla Parishad or on its reconstitu-
tion, a meeting shall be called on a date fixed by the Deputy Commissioner for the
election of the Adhyaksha and the Up-adhyaksha.

(2) The Deputy Commissioner shall preside at such meeting but not have
the right to vote.

(3) No business other than the election of the Adhyaksha and the Up-
adbyaksha shall be transacted at such meeting.

(4) In case of equality of votes, the result of the election shall be decided by
Iots drawn in the presence of the Deputy Commissioner in sush manner as he may
determine.

(5) The Adhyaksha and the Up-.adhyaksha of the Zilla Parishad shall be
elected, by, and from amongst its elected members in the first week of April every
vear for the duration of that financial year.

(6) The office of the Adhyaksha for the first and third year of the Zilla
Parishad shall be reserved for a women and for the fifth year in favour of a member,
if any, belonging to the Scheduled Tribes:

Provided that each time when there is a change of Adhyaksha an election shall
be held to elect the Adhyaksha belonging to the particular category in the manner
provided under this section.

151. The executive powers of the Zilla Parishad under this Regulation and
the responsibjity for the due fulfilment of the duties imposed on the Zilla Parishad
under this Regulation and for carrying out the resolutions of the Zilla Parishad
shall vest in the Adhvaksha.

152. (zr) The Zilla Parishad. uniess sooner dissolved under any law for the
time being in force, shall continue for five years from the date appointed for its first
meeting and no longer.

(2) An election to constitute the Zilla Parishad shall be completed :—
{a) before the expiry of its duration specified in sub-section (1);

(b) before the expiry of a peried of six months from the date of its
dissolution: : ;

Provided that where the remainder of the period for which the dissolved
Zilla Parishad would have continued in less than six months, it shall not be
necessary to hold any election under this sub-section for constituting the Zilla
Parishad.

(3) The Zilla Parishad constituted upon the dissolution of a Zilia Parishad
before the expiration of its duration shall continue only for the remainder of the
period for which the dissolved Zilla Parishad would have continued under sub-
section (1) had it not been so dissolved.

153. (z) As soon as may be after the first Iﬂeeting of the Zilla Parishad
avery member thereof shall take the oath of office before the Deputy Commissioner
in the form set out in the First Schedule.
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(2) No member who has not taken such oath shall vote or take part in the
proceedings of any meeting nor shall he be included as 2 member of ‘any commitiee
constituted by the Zilla Parishad.

154. (1) Any member of the Zilla Parishad may resign his office by giving
notice in writing to that effect to the Adhyaksha, and such resignation shall take
effect from the date of its receipt by the Adhyaksha.

(2) The Up-adhyaksha may resign his office by giving notice in writing to the
?dhyaksha, but the resignation shall not take effect till it is accepted by the Zilla
arishad.

(3) Adhyaksha may resign his office by giving notice in writing to the Deputy
Commissioner but the resignation shall not fake effect until in is accepted by him.

155. Any casual vacancy in the office of the Adhyaksha, Upadhyaksha or a
seat in the Zilla Parishad shall be filled in the case of a seat of a Zilla Parishad or the
office of Upadhyaksha for the remainder of the duration of the Zilla Parishad and

in the case of Adhyaksha for the remainder of the period of his term by election in

accordance with the provisions of this Regulation:

Provided that in case of a seat or office of the Adhyaksha reserved for women
or Scheduled Tribes no person other than a Woman or a member of the Scheduled
Tribes shall be qualified to be chosen to fill such vacancy.

136. (1) A motion of no-confidence may be moved by any member of a
Zilla Parishad against the Adhyaksha or the Upadhyaksha after giving such notice
thereof as may be prescribed.

(2) if the motion is carried by a majority of not less than two
thirds of the total number of members of the Zilia Parishad, the Adhyaksha
or the Upadhyaksha, as the case may be, shall cease to hold office
after a period of three days from the date on which the motion is carried
unless he has resigned earlier,

(3) Notwithstanding anything contained in this regulation, the
Adhyaksha or the Up-adhyaksha shall not preside over a meeting in which
motion of no-confidence is discussed against him: but he shall have a right
to speak or otherwise take part in the proceedings of such meeting.

157. (1) An Officer of the rank of the Deputy Commissioner shall
be the Chief Executive Officer of the Zilla Parishad who shall be appointed
by the Administrator,

(2) The Administrator may appoint an Additional Chief Executive
Officer for the Zilla Parishad on such termsand conditions as may be
prescribed.

(3) The Administrator shall also appoint a Chief Accounts Officer
and a Chief Planning Officer for each Zilla Parishad,

(4) The Government shall post from time to time in every Zilla
Parishad such number of Officers of Group ‘A’ and ‘B’ Services of the
Andaman and Nicobar Administration (including any Officers appointed
to such service from amongst persons employed by the existing local
authority) and officers of an All India Services allocated to serve under the
Andaman and Nicobar Administration as the Administrator considers
necessary.

(5) Notwithstanding anything contained in this Regulation or any
other law for the time being in force the Administrator or any other
Officer or other authority authorised by him in this behalf shall
have power to effect transfer of the officers and officials so posted from
one District to another District and to the Andaman and Nicobar Ad-
ministration,
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(6) Tbe Administrator may constitute such services for the Zila
Parishad as may be perescribed.

158, (1) Save as other wise expressly provided by or under this
Regulation the Chief Executive Officer shall— i

(@) carry out the policies and directions of the Ziila Parizhad
anc take necessary measures for the speedy  execution of all works and
developmental schemes of the Zilia Parishad;

(b) discharge the duties imposed upon him, by or under this
Regulation or the rules and bye-laws made thereunder;

{¢) control the Officers and servanis of the Zilla Parishad subject
to the general superintendance and contro! of the Adhyaksha and
such rules as may be prescribed;

(d) have .custody of all papers and documents relating to the
Zilla Parishad ; and

(e) draw and disburse monies out of the Zilla Parishad Fund
and exercise such other powers and perform such other functions
as may be prescribed.

(2) The Chief Executive Officer shail attend svery meeting of the
Zilla Parishad and may take part in the discussion but shali not have
the right to move any resolution or to vote. If in the opinion of the
Chief Executive Officer any proposal before the Zilla Parishad is violative
of or incousistant with the provisions of this Regulation or any
other law, rules or orders made thereunder, it shall be his duty to bring
the same the notice of the Zilla Parishad. ;

(3) The Chief Accounts Officer shall advise the Zilla Parishad in
matters of financial policy and shall be responsible for all matters relating
to the accounts of the Zilla Parishad including preparation of  annual
accounts and the budget, '

(#) The Chief Accounts Officer shall ensure that no expenditure s
incurred except under proper_sanction and in accordance with (his Regula-
tion and the rules and bye laws thercunder and shall disallow any expendi-
ture not warranted by this Regulation or rules and bye-laws or for which
no provision is made in the budget.

(5) The additional Chief Executive OCfficer shall assist the Chief
Executive Officer in the parformance of his duties,

(6) The Chief Planning Officer shall advise the Zilla Parishad in
matters of pan formulation and shall he respoasible for ali matters of plan
formulation and shall be responsible for all matters relating to planning
of the Zilla Parishad including the preparation of plans economic develop-
ment and social justice and annual plans of the district,

159. (1) Ewvery person in possession of moneys, accounts, records or other
property pertaining to a Gram Panchayat or Panchayat Samiti or Zilla Parishad
shall on the requisition in writing of the Chief Execufive Officer for this purpose,

forthwith hand over such monies or deliver up such aecounts, records or other pro-
perty to the Chief Exzcutive Officer the person authorised in the requisition to
receive the same.

(2) The Chief Executive Officer may also take steps to recover any mone
due by such pzrson in the same manaer and subject to the provisions contained
in Chapter IX of the Andaman and Nicobar Islands Land Revenus and Land
Reforms Regulation, 1956 for the recovery of the arrears of land reveaue from
defaulters; and for the purposc of recovering the accounts, records or other property
pettaining to the Gram Panchayat or Panchayat Samiti or Zilla Panchayat may
issuz a szarch warrant and exercise all sush powers With respact thereto as may
lawfuily b2 exercised by a Magistrate under the provisions of chapter VII of the
Codz of Ceiminal Procedure. :
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160. (1) The time and place of meeting of the Zilla Parisbad and the %ﬁg‘igﬁf \
procedure to be followed at such meetings shall be such as may be prescribed. h;d.

(2) A member of the Zilla Parishad may, at any meeting, move any resolu-
tion and put questions to the Adhyaksha or the Up-adhyaksha on matiers'connected
with the administration of the Zilla Parishad in the manner prescribed.

{3) Noresolution of the Zilla Parishad shall be modified, amended, varied or
canceliad by the Zilla Parishad within a period of three months from the date of
passing thereof except by a resolution supported by two thirds of the total number
of members of the Zilla Parishad.

161. (1) Subject to such control and restrictions as may be prescribed, the - %t:g‘f;?ﬁee‘

Zilla Parishad may appoint standing committees for exercising such of its powers
and discharging such of its duties and functions as it may specify.

(z2) A commiitee shall consist of not more than five members and may be
dissolved or reconstituted for such reasons and ir. such manner as may be prescribed.

162. No act or proceedings of the Zilla Parishad or of any standing commit- Proceedings
tee thereof shall be deemed to be invalid by reason only of the existence of any ncl'.t\f"fm
vacancy or defect in the constitution of the Zilla Parishad or the committee or of s
any infirmity in its procesdings.”

163. () The Zifla Parishad shall have such powers and authority as the Duties znd
Administrator may, by order, specify. so as to enable it to function as an institu- functicns.
tion of self government with respect to the preparation of plans for economic
development and social justice and the implementation of schemes for economic
development and social justice in relation to the matters listed in the sixth Schedule.

(2) The Zilla Parishad may aiso make provision for carrying out within the
area of the district any other work or measure which is likely to promote the
health, safety, education, comfort, convenience or social or economic Well being of
the residents of the distriet.

164. (1) The Zilla Parishad in respect of all roads, streets, bridges, culverts Coutrel of
and other properties placed by the Administrator under sub-section (7) of section ~ Zilla Pri-
169 under its direction, management and conirol, may do all things necessary for the f._*;?ﬂ.ign
niaintenance and repair thereof, and in particular, may— Properiies.

(a) widen, open, enlarge, or otherwise improve any such road, bridge or
culvert and plant and preserve trees on the sides of such roads;

(b) deepen or otherwise improve any water-course and other propesty
mentioned in clavss (¢} of sub-section (r) of section 169; and

{¢) cut any hedge or branch of any trec projecting on any such public
road or street. ]

{z) The Zilla Parishad shall also have control of all roads, streets, waterways,
bridges and culverts (Which are sitnated within its jurisdiction, not being priva'e
roper'y or the property for the time being under the control of the
Government) and may do all things necessary for the improvement, maintenance
and repair thereof and in particular may—

(@) lay out and make new roads, and

(b) construct new bridges and culverts.

165. The Administrator, may entrust o the Zilla Parishad- the execution Transfer of
maintenance or repair of any work or the management of any institution on behalf A ‘:;?rk
of the Government or any local authority: : sakirdion

to the Zilla

Provided that the funds necessary for the execution, maintenance or repair of ~ Perishad
the work or the management of such institution shall be placed at the disposal of the *

Zilla Parishad by the Government or such local avthority.
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J‘}mumﬂ 166. Every contract or agresment entered into by a Zilla Parishad shali be in

catitcacts. writing and shall be signed by the Adhyaksha and by two other members of the
Zilla Parishad znd sealed with the common seal of the Zilla Parishad.

Constitution 167. A. fund to be called ‘The Andaman and Nicobar Islands Zilla Parishad

Fund’_hereirafter referred to as “The Zilla Parishad Fund’ shall be constituted for

Perishad. crediting the: following monies by or on behalf of the Zilla Parishad and also for
withdrawal of such monies therefrom, namely ;--

{7) the-proceeds of any tax or fee imposed by or under section 170;

{if) the contributions made by the Goversment or any local authority or
petson; :

(iii) all sums ordered by any authority or court to be creditad to the Zilla
Parishad Fund;

{iv) the income from securities in which the Zilla Parishad Fund is invested,

(v} all sums 1‘ec;ived by way of loans or gifts;

(vi) the income derived from fisheries under the management of the Zilla
Parizhad; <l

(vii) the income from or proceeds of any property of the Zilla Parishad;

(viii) sums assigned to the Zilla Parishad Fund by any general or special
order of the Government ;

{ix) all sums received in aid of or for expenditure on any institution or
setvice, maintained or financed from the Zilla Parishad Fund or managed by the
Zilla Parishad.

(x) graats-in-aid from the Consolidated Fund of India.
Grands. 168. The Administrator may. subject to such conditions as he may deem fit,

make grants to the Zilla Parishad for general purposes or for the improvement of the
district and the welfare of the residents therein,

Praperties 169. (1) The Administrator, may, if he deems fit place all or any of the
vesied in properties of the nature specified below and situated within the jurisdiction of the
the Zilla Zilla Parishad under the direction, management and control of the Zilla Parishad,
PBaorishad. namely :—

{a) open sites, vacant and grazing lands, not being private property, and
river beds; ’

{By public roads and streets;

(c) public channeis, watercoursesy wells, ponds, tanks {except irrigation
tanks under the contro! of the Government), public springs, reservoirs- cisterns,
a queducts and any adjacent land (not beiag private property) appertaining to
any public tanks or ponds; and lands appertaining thersto:

(d) public sewers, drains, drainage Works tunnels and culverts and things
appertaining thereto and other conservancy works.

{e) sewerage- rubbish and offensive matters deposited on streets or collected
by the Panchayat from streets, latrines, urinals, sewers, cesspoois and other
places; and

(f) public lamps, lump posts and apparatus connscted therewith or appert--
aining thereto.
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{2) Al markets and fairs or such portion thereof as are held upon public land
shail be managed and regulated by the Zilla Parishad and all dues levied or imposed
in respect thereof shall be credited to the Zilla Parishad Fund.

170. (1) The Zilla Parishad shall levy, collect, assess and appropriate the
following taxes, duties, tolls, cess and fees in accordance with the procedure and
subject to such limits as may be prescribed, namely:—

(@) tax on lands and buildings within its local limits;

 (b) 1ax on professions, trades, callings and employments cayried on or held
within the local limits of its jurisdiction on the basis of the total annual income
accrued from such professions, trades, callings and employments.

{2} Subject to such rules as may be made in this behalf the Zilla Parishad
shall levy-—

(@) on all transters of immovable property situated within the local limits
of the village a duty in the shape of an additional stamp duty; and

(b) a duty in the shape of an additional stamp duty on all payments for
admission to asy enfertaimment. ¢

(3) Subject to such maximum rates and the Administrator may prescribé, the
Zilla Parishad may levy the following fess, cess and rates, namely:—

(a) fees on the registration of vehicles;

(b) fees for providing sanitary arrangements at such places of worship or
pilgrimage, fairs and meals within its jurisdiction;

{¢) cess on education;

(d) water rate, where arrangement for the supply of water for drinking,
irrigation or any other purpose is made by the Zilla Parishad within its jorisdic-
tion; J

(e) lighting rate, where arrangement for lighting of public streets and
places is made by the Zilla Parishad within its jurisdiction;

_ {f) conservancy rate, where arrangement for clearing private latrines,
urinals and cesspool compounds aitached to dwelling areas is made by the
Ziila Parishad within its jurisdiction.

171. Any person aggrieved by the assessment, levy or imposition of any tax
or fee under section 128 or 170 may appeal to the Deputy Cominissioner Within
thirty days of the date of the order imposing such rax or fee.

172. The Deputy Commissioner may, by notification in the Official Gazette
suspend the levy or imposition of any tax or fee under section 128 or 170 and may
at any time in like manner rescind such suspension,

173. It shall be lawful for the Zilla Parishad to lease by public auction or
private contract the collection of any fee on markets and bazars if any such fee is
mmpesed under section 170:

Provided that a lessee shall give security for the due fulfilment of the conditions
of the lease or contract. '

174. (1) When any tax or fee or other sum due to the Zilla Parishad has
become payable, the Zilla Parishad shall, with the least practicable delay, cause to be
sent to the person liable for the payment thereof, a demard notice in the prescribed
form for the amount due from him and require him to pay the amount within thirty
days from the date of such notice. '

(2) Every such notice of demand under sub-section (7) shall be served in
such manner as may be prescribed;
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(7) U the sum for which a notice of demand has been served is not paid w@ih‘m
thirty days from the date of such notice, the Zilla Parishad may apply to the Tehsildar
concerned for its recovery as arrears of land revenue.

175. Every Zilla Parisbad shall maintain accounts of its receipts and expendi-
ture in such form as may be prescribed,

176. (1) Every Zilla Parishad shall, at such time and in such mannet as may
be prescribed, prepare in each financial year a budget of its estimated receipts and
disbursements for the foliowing year and supmit it to the Administrator.

(2) The Administrator may, within such period as may be prescribed, either
approve the budger or return it to the Zilla Parishad for such modifications as he
may direct.

(3) If any modifications are made under sub-section {(2), the budger shall be
resubmitted within such period as may be specified.

(¢) No expenditure shall be incurred unless the budget is approved by the
Administrator.

177. (1) The accounts of every Zilla Parishad shall be audited annually in
such manner as may be prescribed.

(2) The audit shall be carried out by the Deputy Commissioner or such
other officer as the Chief Secretary of the Union territory may appoint in this behalf,
and the Deputy Commissioner or such other officer shall, within one month of the

completion of the audit, forward copies of the audit report to the Chief Secretary
and the Zilla Parishad.

(3) The Chief Secrctary of the Union territory may after considering the
report and after makmg such further enquiry as he may consider necessary, disallow
any item which appears to him contrary to law and surcharge the same on the person
making or authorising the illegal payment. and shalil—

y -.L'.P
(@) if such person is a member of the Zilla Parishad, proceed against him
in the manner specified in sub-section (2) and (3) of section 182; and

(b) if such person is not a member of the Zilla Parishad, obtain the explana-
tion of the person and direct such person te pay to the Zilla Parishad the amount
surcharged within a specified period; and if the amount if not paid Wwithin the
specified period, the Chief Secretary of the Unlon territory shall cause it to be
recovered as the arrears of iand revenue and credit it to the Zilla Parishad Fund.

Fl . TS Ty
(¢) Any person aggrieved by an order or the Chief Secretary of the Union
territory under sub-section (3) may, within thirty days of the date of the order,

?'reaffr an appeal to the Administrator whose decision on such appeal shall be
mai.

178. (1) The Zilla Parishad shall submit annually to the Chief Secretary of

the Union ferritory, a report on the administration of the Zilla Parishad for the
previous vear.

(2) The report shall be prepared by the Adhyaksha and after it is approved
by the Zilla Parishad, it shall be forwarded to the Chief Secretary of the Union
territory with a copy of the resclution of the Zilla Parishad thercon.

179%. The Administrator or any cther officer appointed by him in this behalf
shall have power— :

(@) to call for—

{i) any extract from the proceedings of the Zilla Parishad or any

books, records, correspondence or documents in the possession or under the
control of the Zilla Parishad; :

(if) any return, plan, estimate, statement, account or report for the
purpose of inspection or exarnination;
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() to require a Zilla Parishad to take into consideration—

(i) any objection which appears to the Administrator or any other
officer authorised by him in this behalf to exist due to the doing of any
thing which is about to be or is being done by the Zilla Parishad: or

(i) any information which the Administrator or any other officer
authorised by him in this behalf is able to furnish and to necessitate the
doing of a certain thing by the Zilla Parishad and requiring it to make
written reply to him within a reasonable time, stating its reasons from not
desisting from doing such things. g

180. If, at any time, it appears to the Administrator or any other officer
appointed by him in this behalf that a Zilla Parishad has made wilful and persistent
default in the performance of any duty imposed on it by this Regulation, he may by
order in Writing, fix a period for the performance of that duty, If the duty is not
performed within the period so fixed, the Administrator or any other officer appoin-
ted by him in this behalf may appoint any person to perform it, and direct that the
expenses of the performance of the duty shall be paid by the defaulting Zilla Parishad
within such period as the Administrator any other-officer appointed by him in this

behalf may think fit.

: 181. (1) If, in the opinion of the Administrator or any officer appointed by
bim in this behalf, the execution of‘any order or resolution of the Zilla Parishad or
the doing of anything which is about to or is being done by or on behalf of the Zilia
Parishad is causing or likely to cause injury or annoyance to the public or lead to a
breach of the peace or is uniwful, he may, by order in writing, suspend the execution
or prohibit the doing thereof. :

(2) When the Administrator or any other Officer appointed by him makes
an order under sub-section (7) he shali forthwith send to the Zilla Parishad affected
thereby a copy of the order together with a statement of the reasons for making if.

(3 Thereaftef the Administrator or such other officer as so aut}mrised by
him may, after giving such notice to the Zilla Parishad as he deems fit, rescind,
modify or confirm the order. _

182, (1) Every member of the Zilla Parishad shall be personally liable for
the loss, waste or misapplication of any money or other property of the Zilla Parishad
to which he has been a party or Which has been caused or facilitated by his miscon-
duct or wilful neglect of his duty as a member amounting to fraud.

(2) If after giving the m:mbearconcerned a reasonable opportunity for showing
cause to the contrary, the Chief Secratary of the Union territory is satisfied that the
loss, waste or misapplication of any money or other property of the Zilla Parishad
is a direct consequence of misconduct of wilful neglect on the part of such member,
he shall, by order in writing, direct such member to pay to the Zilla Parishad before
a fixed date, the amount required to be reimbursed to it for such loss, waste or
misapplication: :

Provided that no such order shall be made for bonafide or technical irregulari-
ties or mistakes of a member. :

(3) If the amount is not so paid, the Chief Secretary of the Union territory
shall racover it as an arrear of land revenue and credit it to the Zilla Parishad Fund.

(4) An order of the Chief Secretary of the Union territory shall be subject to an
appeal to the Administrator if made within thirty days of the date of the order and
the Administrator may, after making such inquiry as he may deem necessary and
after hearing the appellant, rescind or vary or confirm the order.

i83. (r) If in the opinion of the Administrator, the Zilla Parishad—

(a) exceeds or abuses its powers; or

{(b) is incompetent to perform, or makes wilful and _persistent.defaulz in
the performance of the duties imposed on it by or under this Regulation of any
other law for the time being in force; or ;
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(c) ' fails to levy the taxes leviable under this Regulation; or
{d) persistently disobeys the order made under sub-section (2) of section 181,

the Administrator may, by order published in the Official Gaaette, dissolve the
Zilla Parishad and direct that it shall be reconstituted in the manner provided in
this Regulation.

{3) No order under sub-section (1) shali be passed without giving to the Zilla
Parishad a reasonable opportunity to render an explanation.

(4) If a Zilla Parishad is disscived under sub-section (1) the following
consgquences shall ensue, namely:—

{a) all the members of the Zilla Parishad shall, from the date specified in
the order, cease to be members; _

(6) all powers and duties of the Zilla Parishad shall, during the period of
dissolution of the Zilla Parishad, be exercised and performed by such person of
porsons appointed by the Administrator in this behalf;.

{c) The standing committees of the Zilla Parishad shall be deemed to have
been dissolved and all the members of the Zilla Parishad shall vacate office as
from the date of its dissolution. .
, (4) An election to reconstitute a Zilla Parishad after such dissolution, shall

be completed before the expiry of a period of six months from the date of its dissolu-
#Hon.

Delegation 184. (7) The administrater may, by netification in the Official Gazette,
of powers, delegate to any officer of authority or authority subordinate, to him, any of the
~ powers conferred on him or any officer subordinate to him by this Regulation, other
shan the power to make rules, to be exercisable, subject to such restrictions and

conditions as may be specified in the motification.

{2) The Administrator may by notification in the Official Gazette authorise
the Chief Executive Officer to exercise subject to such restrictions and conditions as
may be specified in the notification all or any of the powers exercisable by and to
perform the functions of the Deputy Commissioner under this Regulation.

CHAPTER XII -
Eiection CommissioN AND Financt CoMMISSION

Election 185. (1) The President may appoint an Flection Cammission consisting of
Commission.  an Election Commissioner in whom the superintendence, direction and contrel of
the preparation of electroal rolls for and the conduct of all elections of the Gram
Panchayats, Panchayat Samities and the Zilla Parished in the Union territory of

Andaman and Nicobar Islands shall te vested.

(2) Subject to the provisions of any !aw the conditions of service and the
tenure of office of the Election Commission: shail be such as the President may by
by rule determine:

Provided that the Election Commissicner shall not e removed from his
office except in a likc manner and on the like grounds as a Judge of a High Court
-and the conditions of sevice of the Election Commissioner shall not be varied to his
disadvantage after his appointment.

(3) The Administrator shall when so requested by the Election Commissioner
make available to the Electicn Commissioncr such staff as may be necessary for the
discharge of the functions conferred on the Election Commissioner under sub-section

{r).

{4) Without prejudice to the provisions of sub-section (1), the President may
appoint the Election Commission appointed under sub-section () for the purposes of
superintendence: direction and control of the preparaticn of electoral rolls for the
conduct of elections to the municipalities in tle Union tervitory or to Panchayats and
Municipalities in the Union territorics cther than Andaman and Nicobar Islands.
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186. (1) Assoon as may be within one year from the commencement of the

Constitution (Seventy-third Amendment) Act, 1992 and thereafter at the expiration
of every fifth year the President may constitute a Finance Commission to review the
financial position of the Panchayats and to make recommendations to the President
as to,= '

(a) the principles whickh should govern,—

(i) the determination of taxes, duties, tolls and fees which neay be
assigned to or appropriated by the Panchayats;

(i) the grants-in-aid to the Panchayats from the Consolidated Fand
of India;

(b) the measures needed to improve the financial position of the Panchayats;

- (c) any other mattar referred to the Finance Commission by the President,
in the interest of sound finances of the Panchayats.

: (2) The President may by rules provide for the composition of the Commis-
sion, the qualifications which shali be required for the appointment of members
thereof and the mainer in which they shall be selected.

(3) The Commission shall determine their procedure and for such powers in
the performance of their f anctions as the President may by rules confer on.them.

(g Without prejudice to the provisions of sub-section (1) the Finance Com-
mission may also review the financial position of the Panchayats and Municiplities
for such other Union territories and make recommendations to the President regard-
ing matters specified in that sub-section.

CHAPTER. XIII

MISCELLANEGUS

187. (7) IF the validity of any elaction of a member of a Gram Panchayat-,
Panchayat Samiti, Zilla Praishad or the Pradhans is brought into question by any
person qualified to vote at the election to which such question relates, such person
may at any time within fifteen days after the date of the declaration of the results of
the election, apply to the District Judge in such form as may be prescribed for the
determination of such question.

(2) Every petition shall be tried as expeditiously as possible and endeavour
shall be made to conclude the trial within six months from the date on which the .
petition is presented to the District Judge.

- 188. (1) Save as otherwise provided by this Regulation or by-any rule made.
thereunder, the procedure provided in the Code of Civil Procedure, 1908, in regard
to suits shall, in so far as if may be applicable, be followed in the hearing of election
petitions by the District Judge: : S A,

Provided that—

. ' (@) two or more persons whose election is called in question, may be made
respondents to the same petition and their cases may be tried at the same-time,
and any two or more election petitions may be heard together; but sp far as is
consistent with such joint trial or hearing, the petition shall be deemed to be a
separate petition against each respondent; . s | :
() 'the District Judge shall not be tequired to record b: have recorded the,

"~ evidence in full, but shall made 4 mémhorandum of the evidence. sufficient in his
" opinion for the purpose of debitidg'the'case; ~ s
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{¢)  the District Judge may, at any stage of the proceedings require the
_ petitioner to give sercurity or further security for the payment of all costs incurred
~ likely to be incurred by any respondent; and i~ 3
~ (d) the District Judge, for the purpose of deciding any issue, shall only be
bound to require the production of or to receive so much evidence, oral or docu-
mentary, as he may consider necessary.

(2) An order for the payment of costs, or an order for the relaisation of a
security bond for costs passed by the District Tudge, shall be executed in the same
manner as if the amount to be recovered was arrears of land revenue.

189. (z) If the District Judge, after making such inquiry as he thinks neces-

sary, finds, in respect of any person whose election is called in question by a petition

that his election was valid, the petition shall be dismissed against such person Wwith
COSt, : :

(2) If the Disttict Judge finds that the election of any person was invalid, he
shail either—

(@) declare a casual vacancy to have arisen, or

. (b) declare another candidarte to have been duly elecied, whichever course
appears, in the particular circumstances of the case, to be more appropriate, and
in either case the District Judge may award costs at his discretion.

(3) Intheevent of the District Judge declaring a casual vacancy to have arisen,
he shall direct the Election Commission to take proceedings for filling the vacancy.

190. (1) Notwithstanding anything contained in section 189 if the District
Judge, in the course of hearing an election petition, is of the opinion that the evidence
discloses that corrupt practices at the election proceedings in question, have prevailed
to such an extent as to render it advisable to set aside thewhole of the election procee-
dings, he shall pass a conditional order to this effect and give notice thereof 10 every
candidate declared elected who has not alrady been made a party to the case, calling
?pto such candidate to show cause why such conditional order should not be made

inal,

{2) Thereupon every such candidate may appear and show cause, and may

recall for the purpose of puiting question to him, any witness who had appeared in
the case.

-

{3) The District Judge shall thereafter either cancel the conditional order or
make it absolute in which case he shall direct the Election Commission to take
measures for holding fresh election proceedings.

191. The District Judge may declare any candidate found to have committed
any corrupt practice to be ineligible for being a member of a Gram Sabha or for
coniesting an election under this Regulation or for being appointed or retained in
any office or place in the Government or any local authority or for being registered
as a member of any Gram Sabha for such period not exceeding five years as the
District Judge may determine.

192. (1) Notwithstanding anything contained in this Regulation, the
validity of any law relating to delimitation of constituencies or alfotment of seats to

siich constituencies made or purporting to be made under this Regulation shall not
e called in Question in any court. . : :

(2) Save as otherwise provided in Sections 187, 188, 189, 190 and 191 no
civil court shall kavs jurisdiction to question the legality or validity of any action
taken or decision given by the Election Commission or the Chief Secretary or the
Sgepulty Commissioner in connection with the conduct of clections under this

egulation. =gl L ‘

i~
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193. The Assistant Commissioner in the case of Gram Panchayat and Deputy
Commissioner in the case of Panchayat Samiti and Zilla Parishad may authorise
any of his Officers to enter in and inspect or cause to be entered and inspected any
immovable property occupied by any Gram Panchayat or Panchayat Samiti or
Zilla Parishad or any work in progress under the direction of such Gram Panchayat,
Panchayat Samiti or Zilla Parishad as the case may be.

194. (r) No action shall lie against any member, officer, servant or agent.
of a Gram Panchayat or a Nyaya Panchayat or a Panchayat Samiti or Zilla Parishad
aoting under the diregtion of sugh Gram Panghayat or Nyaya Panchayat or 2
Panchayat Samiti or Zilla Parishad action’ in respect of aoything done in good
faith under this Regulation or any rule or bye-law made thereunder,

(2) 'The provisions of the J adicial Officer’s Protection Act, 1850 shall apply to
the members of the Nyaya Panchayat. :

(3) No action shall be brought against any Panchayat or a Panchayat Samiti
or a Nyaya Panchayat or a Zilla Parishad or a Pradhan or Upa Pradhan or Sarpanch
or Up-Sarpanch, Pramukh or Up-Pramukh or Adhyaksha or Upadhyaksha or any
of their members officers, servants or agents for anything done or purporting to be
done under this Regulations and the Rules and Bye-laws framed thereunder until
the expiration of two months next after notice in writing has been left or delivered
at the office of such Panchayat or Nyaya Panchayat or Panchayat Samiti or Zilla
Parishad and also at the residence of such of their members officers, servants or
agents against action is intended to be brought. The notice shall state the case of
action, the nature of the relief sought the amount of compensation, if any, claimed
and the name and place of abode of the person who intends to bring the action.

(4) Every such action shall be commenced Within six months after the accrual
of the cause of action and not afterwards.

195. Every member of a Gram Panchayat or a Nyaya Panchayat or Pancha-
yat Samiti or Zilla Parishad and every officer and servant maintained by or emp’oyed
under a Gram Panchayat or a Nyaya Panchayat or a Panchayat Samiti or Zilla

Parichad shall be deemed to be a public servant within the meaning of section 21 of :

the Indian Penal Code.

196. No member of a Gram Panchayat or a Nyaya Panchayat or a Panchayat
Samiti or a Zilla Parishad or any of their ofticers having any duty to perform in connec
tionwith any sale under this Regulation, shall directly or indirectly bid for, or acqui-
te any interest in any property sold at such sale.

-197. Every Police Officer shall give immediate information to the Gram
Panchayat, Nyaya Panchayat, Panchayat Samiti and Zilla Parishad of an offence
coming to his knowledge which has been committed against this Regulation or any
rules or bye-laws made thereunder and shall assist all members and servants of the
Panchayat: the Nyaya Panchayat, Panchayat Samiti and Zilla Parishad in the
exercise of their iawful authority. g

198. Bvery Gram Panchayat: Nyaya Panchayat, Panchayat Samiti and Zilla
Parishad shall classify and preserve its records in the manner prescribed.

199, Every Gram Panchayat, Nyaya Panchayat, Panchayat Samiti and Zilla
Parishad shall: on an application made fo it by any person interested, allow inspec-
tion of its records and grant certified copies thereof on payment of the prescribed fee.

200. The provisions of the Couﬁ Fee Act, 1870 shall not apply to aliy-*proce&
dings before a Nyaya Panchayat. :

201. (1) If any difficulty arises in giving effect to the provisions of this
Regulation, the Administrator may by order published in the Official Gazette make
such provisions not incopsistent with the provisions of this Regulation as appears ®
him to be necessary or expedient for removing of that difficulty: -
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Provided that no such order shall be made after the expiration of {Wo years

from the commencement of this Regulation.

(z) Every order made under this section shail as soon as may be after iti

made be l.:ud before each House of Parliament,

202, u‘) The Administrator may, subject 1o the condition of previous publi-

cation by notification in the Official Gazetee, make rules to carry out the provisions
of this Regulation.

n
2

(2} In particular and wn:hau; prc:_;udu.e to the gmcrallty of the foragoing

power, such rules may providz for—

(a) the manner in which assets and liabilities of a2 Gram Sabha which has
ceased to exist shall be disposed of under sub-section (3) of section 6;

{b) the preparation, revision and publication of the electoral rolls of
members of a Gram Sabha and the particulars which it shall contain and the
raanner in which it shall be revised under section 8;

(r) the meetings of the Gram Sabha and notice of such meetings uader sub-
section {3) of scetion 9;

{(d) the manner in Which the seats allotted to Scheduled Tribes shall be
rotated bztween differeat constituencies under sub-szction (5) of section 11;

(e) the manner in which seats reserved for women shall be rotated amongst
different constituencies under sub-section (7) of section 11;

{f) the manner in which the offices of Pradhan reserved for the Scheduled
Tribes and woinen shall be rotated amongst differgnt Gram Panchavats under
sub-section (g} of section 11;

{g) the pariod for whick notice is required to be given for movmg a nor
confidence motion under sub-section (1) of section 21;

(7) the period for which notice is required {0 be given for moving a no-
confidence motion against the Up-Pradhan under sub-section (r) of section 22;

(f) the terms and conditions of service of the Secretary and other officers
and servants under sub-section (5) of section 24;

(j) the time and place of meetings of a Gram Panchayat and the procedure
to be followed at such meetings under sub-section (1) of section 25:

(k) the produce for moviag resolutions and putting questions under sub-
section (2) of section 25; =

(/) the controls and restrictions subject to which a Gram Panchayat may
appoint Committees under sub-section (1) of section 26;

(m) the reasons for and the manner in which Committees may be dissolved
or re-constituted under sub-section (2) of section 26;

(n) the conditions subject to which the Adminisirator may entrust to the
Gram Panchayat the functions and duties of collecting land revenue and other
dues recoverable as arrears of land revenue under sub-section (1) of section 31;

(e) the custody in which the Gram Fund shall be kept under sub-section
(2) of section 34;

(p) the manner in which the taxes and fees shall be assessed and reahsed
under sub-section (2) of section 37;

{g). the form in which the demand nottc‘, shall be sent under sub~sectwti :
(1) of section 41;

g
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(r) the manner in which a demand notice shall be served under sub-section
(2) of section 41;

(5) the form in which account of recéipts and expesditure shall be maintai-
=@ under section 42;

(t) the time at which and the manner in which budget shall be prepared by
- the Gram Panchayat under sub-section (1) of section 43;

{u) the period within which the Zilla Parishad may approve or return the
—-budget under sub-section (2) of section 43;

{v) - the period within which the budget has to be re-submitted to the Zilla
Parishad under sub-section (3) of section 43;

{w) the period within which the Zilla Parishad has to approve the budget
uader sub-section (1) of section 43;

(x) the manner in which accounts of a Gram Panchayat shall be audited
under sub-section (1) of section 44;

(y) such other duties which may be performed by the secretary under
section 57:

(z) regulating the conduet: distribution of business and proceedings before
a Nyaya Panchayat times and places of sittings of the Nyaya Panchayat and any
other matter necessary for the proper and efficient conduct of proceedings
before Nyaya Panchayat under section 77;

(ea) the fees to be paid for the institution of a suit or case before the
Nyaya Panchayat under sub-section (1) of section 78;

(ab) the register in which substance of a case instituted orally shall be
recorded under sub-section (2) of section 78:

(ac) the form in which summons shall be served under section 82;
(ad) the manner in which summons shall be served under section 84:

(ae) the register in which the substance of a case has to be recorded before
the Nyaya Panchayat can pass a sentence under sub-section (2) of section 87;

{af) the register in which the Nyaya Panchayat shall record the satisfaction
of decrees or adjustments under section 101; -

(¢5) the register in which the amount realised shall be entered under section
104;

(ah) the form in which and a date before which a Nyaya'Panéhayat shall
submit its anaual report under section 105

(ai) the period for which Pradhans shall be rotated under clause (@) of
sub-section (3) of section 107;

(¢j) the manner in which offices reserved for Scheduled Tribes and women
/ shall be rotated under sub-section (5) of section 112; — ——————
S e R e 2

(ak) the notice for moving a motien of no-confidence agaiﬁst Pramukh or
Upapramukh under sub-section (1} of section 117; ‘ ‘

(al) the time and place of meetings of the Panchayat Samities and the
procedure for such mectings under sub-section (1) of section 121; -

{(am) the manner in which a member of Panchayat Samiti may move resolu-
tions and put questions tc Pramukh or Upapramukh under sub-section (2) of
section 121; s _
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(an) * the controls and restrictions subject to which a Panchayat Samiti may
appoint. committees under sub-section (1) of section 122;

(a0) the reasons for which committees may be dissolved and the manner in

‘which committees may be reconstituted under sub-section (2) of section 122;

(ap) the custody in which a Panchayat Samiti Fund shall be kept under sub
saction (3) of section 127; : _

(ag) the procedure and limits subject to which taxes: duties tolls- cess and
fees shall be levied under sub-section (1) of section 128; '

(ar) the form in which demand notice shall be sent under sub-section (1)
of section 132;

(as) the manner inwhich notice of demand shall be served under sub-section
(2) of section 132;

(at) the manner in which accounts of receipts and expenditure-shall be
maintained under section 133;

(au) the time and manner in which the Panchayat Samitis shall prepare
the budget under sub-section (1) of section 134; _

(av) the period within which the budget shall be resubmitted under sub-
section (3) of section 134;

{aw) the period withinwhich and manner in which supplementary estimate
shall be prepared under sub-section (5) of section 134,

(ax)y the manner in which accounts of the Panchayat Samities shall be
andited under sub-section (1) of section 135;

(av) the notice for moving a no-confidence motion under sub-section (1)
of section 156;

{az) the terms and conditions of the Additional Chief Executive Officer
appointed under sub-section (2) of section 157;

(ba) the constitution of services under sub-section (6) of section 157;

(5b) such other functions and powers which the Chief Executive Officer
may exercise under clause (e) of sub-section (z) of section 138;

(bc) the time and place of meetings of the Zilla Parishad and the procedure
to be followed at such meetings under sub-section (x) of section 160;

(bd) the manner in which questions may be put and resolutions may be
moved before the Zilla Parishad under sub-section (2) of section 160;

(be) the manner in which committees may be dissolved or re-constituted
under sub-section (2) of section 161;

(bf) the procedure and limits subject to which taxes may be levied under
sub-section (1) of section 170;

(bg) the conditions subject towhich the Zilla Parishad may levy duties and
fees under sub-section (2) of section 170;

(bh) the form in which demand notice shall be given under sub-section (1)
of section 174;

(bi) the manner in which a notice of demand may be served under sub-
section (2) of section 174; : -

(4j) the form in which the Zilla Parishad shall maintain accounts of its
receipts and expenditure under section 175;

THE GAZETTE OF INDIA EXTRAORDINARY [PART TEm
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W (bk) the time and manner in which budget may be prepared under secfion

(bl) the period within which the Administrator may approve or return
the budget under sub-section (2) of section 176;

(bm) the period within which the budget shall be returned for the approval
of the Administrator under sub-section (3) of section 176; '

_ (bn) the time and manner in which the supplementary budget may be sub-
mitted to the Administrator for approval under sub-section (8) of section 176;

(bo) the manner in which the accounts of the Zilla Parishad shall be andited
under section 177;

(bp) the manner in Whjch records shall be classified and preserved under
section 198; 3

(bg) the fee to be paid for inspection of records and grant of certified copies
under section 199;

(br) any other matter wWhich is required to be or may be prescribed.

203. (1) Subject to the provisions of this Regulation and the Rules made
thereunder, the Deputy Commissioner may frame bye laws:—

(@) to prohibit the removal or use of water for drinking purpose from any
source which is likely to cause danger to health; =

(5) to prohibit or regulate the discharge of water from any drain or premises
on a public street or into a river, pond, tank, well or any other place;

(¢) to prevent damage to public streets;

. (d) to regulate sanitation, conservancy and drainage in the area of the
ran;

(e) to prohibit or regulate the use of public streets or other public place by
shopkeepers;

(f) to regulate the manner in which tanks; ponds and cess pools, pasture
lands, play grounds, manure pits, land for disposal for dead bodies and bathing
places shall be maintained and used; and

(2) Any bye-law made under sub-section (1) may provide that a contraven-
tion thereof shall be punishable with fine which may extend to rupees ten and in
the case of a continuing contravention with fine which may extend to rupees two for
each day during which the contravention continues,

204. Every rule and every bye-law made under this Regulation shall be laid
as soon as may be after it is made before each House of Parliament while it is
in session for a total period of thirty days which may be comprised in one session or
intwo or more successive sessions, and if, before the expiry of the session immediately
following the session or the successive sessions as aforesaid both Houses agree for
making any modification in the rule or bye-law or both Houses agree that the rule
or bye-law should not be made, the rule or bye-law shall thereafter have effect only
in modified form or be of no effect as the case may be; so however that any such
modification or annulment shall be without prejudice to the validity of anything
previously done under that rule or bye-law

205. (1) The Andaman and Nicobar Islands (Gram Panchayats) Regula-
tion, 1961 is hereby repealed.
(2) The repeal of the said Regulation shall not affect,— ;

(@) the previous operations of the said Regulation or anything duly done
or suffered thereunder, or ' g F e

Power to
make rules,

Laying of
rules befare
Parliament.

Repeal and
savings. No
4 of 1961.
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(») any right, privilege, obligation or liability acquired, accrued or incurred
under the said Regulation, or

(¢) any penalty, forfeiture or punishment incurred in respect of any offence
committed against the said Regulation, or

_(d) any investigation, legal proceeding or remedy in respect of such right,
privilege, obligation, liability, forfeiture or punishment as aforesaid, and any
such imvestigation, tegal proceeding or remedy may be instituted, continued or
enforued ant any such penalty, forfeiture or punishment may be imposed as if
this Regulation had not been promulgated.

THE FIRST SCHEDULE

(See SECTIONS 19, 54, 115 AND 153)

1, oo, .c.hBving been
elected as member/Pradhan/Upapradhan/ Pramukh/Upapramukh/
Adhyaksha/ Upadhyaksha/ Sarpanch/Upsarpanch

= ...Panchayat/Nyaya Panchayat/Panchayat Samiti/Zilla
Parishad do swear in the name of God/sofemnly affirm that 1 will bear true faith
and allegiance to the Constitution of India as by law established, and that I will up
hold the sovereignty and integrity of India and that I will faithfully discharge the
duties of my office to the best of my ability, knowledge and judgement without fear
or favour or ill-will.

THE SECOND SCHEDULE
[See SECTION 28 (1))

MATTERS IN RESPECT OF WHICH GRAM PANCHAYAT WILL HAVE THE AUTHORITY SO AS
TO ENABLE IT TO FUNCTION AS AN INSTITUTION OF SELF GOVERNMENT IN RESPECT OF THE
PREPARATION OF PLANS FOR ECONOMIC AND SOCIAL JUSTICE,

1. In the sphere of samitation and health—

{a) supply of water foi- domestic use and for cattle;

() consiruction and cleaning of public roads, drains, ponds, tanks and
wells other than tanks and wells used for irrigation purposes and other public
places;

{c) sanitation, conservancy, the prevention and azbatement of nuisance;

- . {d) preservation and improvement of public healih, e'sta-Blis;ﬁin.g and
maintgining public hospitals and dispensaries providing public relief;

(e) regulation by licensing or otherwise of tea, coffee and milk shops;

(f) provision, maintenance and regulation of burning;

(2) ensuring systematic disposal of carcasses, provision of definite place for
the purpose and other means for the disposal of unclaimed corpses and carcasses;

(h) construction and maintenance of public latrines;

(7). taking of measures to prevent the outbreak, spread and recurrence of
any infectious disease;

(j) reclalming of unhealth localities;
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- ®) removal of rubbish heaps, jungle growth, the filling in of disused wells
insanitary ponds, pools, ditches, pits or hollows, the prevention of water-logging
in irrigated areas and other improvements of sanitary conditions;

() maternity and child welfare;
(m) the encouragement of human and animal vaccination;
(n) the provision and maintenance of compost pits;

{0) regulating the keeping of cattle and taking necessary steps against stray
cattles and dogs;

(p) regulating, chcckiﬁg and abating of offensive or dangerous trade or
practices;

(gq) watering public streets and places;

(r) cleaning public strects, places and sewers, and all spaces not being pri-
vate property, which arc open to the enjoyment of the public, whether such places
are vosted in the panchayat or not; removing the noxious vegetation- and abating
all public nuisances;

(s) extinguishing fires, and protecting life and property When fires occur;

(t) removing obstruction.and projections in public streets or places and in
spaces not being private property, which are open to the enjoyment of the
public, whether such space are vested in the panchayat or belong to Government;

(1) securing or removing dangerous buildings or places;

(v) constructing, altering and maintaining public streets, cuolverts, pancha-
yat boundary marks, markets, slanghter houses, privates, urinals, drains,
sewers, drainage Works, sewerage works baths, washing places, drinking fount-
ains, tanks, wells, dams and the like; ,

(w) obtaining a supply of an additional supply of water, proper and suffi-
cient for preventing danger to the health of the inhabitants from the insufficiency
or unwholesomeness of the existing supply When such supply or additional supply
can be obtained at a reasonabla cost;

(x) paying the salary and the contingent expenditure account of such
police er guards as may be required by the panchayats for the purposes of
this Act or for the protection of any panchayat property;

(y) giving relief and establishing and maintaining relief works in time of
famine or scarcity to or for destitute persons within the limits of the Panchayat.

2. In the sphere of public works—

(@) removing of obstructions and projections in public streets or places
and in sites, not being private property, which are open to the publicwhether such
sites are vested in the panchayat or belong to Government;

(b) construction, maintenance and repair of public roads, drains, bunds
and. bridges:
Provided that if the roads, drains, bunds and bridges vest in any other public
authority, such works shall not be undertaken without the consent of that authority;

(¢) maintenance and regulation of the use of buildings handed over to the
panchayat or of Government buildings under the control of the Panchayat, graz-
ing lands, and tanks and wells (other than tanks and wells for irrigation);

(d) lighting of the village;
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(¢) control of fairs, bazars, tonga-stand and cartstands;
(f) construction and maintenance or control of slaughter houses:

(g) planting of trees in market places and other public places and their
maintenance of preservation;

(h) construction and maintenance of Dharmashalas;

(i) management and control of bathing and washing ghats which are not
managed by any authority;

(j) establishment and maintenance of markets;

(k) construction and maintenance of houses for conservancy staff and
village functionaries of the panchayat;

(/) cstablishment, control and management of cattle pounds;

(m) establishment and maintenance of works for the provision of employ-
ment particularly in times of scarcity; :

(n) extension of village sites and the regulation of building and housing
schemes in accordance with such principles as may be prescribed;

(0) construction and maintenance of buildings for warehouses, shops,
purchasing centres and such others;

(p) construction and maintenance of buildings for common use 2nd of buil-
dings necessary for development activities;

‘3. In the sphere of education and culture—
(@) visits to educational institutions;

(b) check on attendance and other registers to enquire and report to con-
cerned authorities on educational deficiencies and requirements in the village;

{¢) submission of recommendations on the annual budget of schools, adult

and nonformal centres, and preprimary and early childhood care and educational
centres;

(d) construction and repair work of educational nstitutions entrusted to
the Gram Panchayat; ‘

(¢) submission of reports on regularity of students, teachers attendance
and school functioning;

(f) framing of the school calendar under the guidance of the Zilla Parishad.
4. 1In the sphere of self-defence and village defence;

{@) watch and ward of the village and of crops therein and raising volunteer

organisation or organisations of any other kind, encouraging and assisting such
organisations;

(b) providing for training facilitics to the youth of the gram for the purpose

- of self-defence and village defence and assisting such training that may be organi-

sed by the Government;

(c) preventing of fires, rendering assistance in cxtinguishing fires and
protecting life and property when fire occurs;

5. In the sphere of planning and administration—

{a) the preparation of plans for the development of the village;

w

Oy
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(b) assisting the implementation of soil improvement projects of the State
Government;

(¢) economic survey of the gram accompanied by the provision of employ-
ment to the unemployed or under employed resident therof;

_ (d) preparation of budget, collection and maintenance of accounts,custody
and utiization of funds, assessment and collection of taxes and maintenance of
an Account Code;

(¢) use of assistance given by the Central or State Government for any
purpose of the village;

(f) making independent surveys of the gram or assisting such survey under-
taken by the Central or State Government;

(g) recruitment, training and management of staff to be employed by pan-
chayat;

() control of cattle-stands, thrashing floors, grazing grounds and comm-
upity lands;

(i) establishment, maintenance and regulation of fairs, pilgrimages and
fastivals; .

(j) reporting to proper authorities complaints which are noi removable by
the panchayat;

(k) preparation, #naintenance and up-keep of the panchayat records;

(/) registration of births, deaths and marriages in such manner and in
such form as may be laid down by the State Government general or special
order in this behalf.

(m) numbering of premises.

6. In the sphere of Community Development—
(@) relief of the crippled, destitute and the sick;

(b) assistance to the residents when any natural calamity occurs;

. {0 organising, encouraging and assisting co-operative activities in the
economic and social fields;

(d) propagation of family planning;

(6) organising voluntary labour for community works and works for the
upliftment of the village;

(f) opening fair-price shops.

7. In the sphere of agriculturc, preservation of forests and pasture lands—
(@) planned improvement of agriculture;

) securing mainimum standards of cultivation in the gram with a view to
increasing agricultural production; :

(¢) ensuring conservation of manurial resources, preparing composts and
sale of manure;

(d) production of improved secds, the establishing of nurseries or improved
seeds and promoting the use of improved seeds;
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(¢) promoting the use of improved agricultural implements and making
such implements easily available;

(f) the promoti on of co-operative farming;
(g) crop-protection and crop-experiments;
~ (h) minor irrigation: construction and maintenance of filled channels and
distribution of water; treatment of drainage lines by dugouts with vegetative
drains, loose boulder dams, filter steps and other measure for improving water
conservation and preventing soll erosion.

(i) raising, preservation and improvement of village forests, pastures and
orchards;

(j) taking steps against harmful animals with a view to proteciion of crops.
8. In the sphere of Animal Husbandry—
(a) improvement of catile and cattle-breeding;
() the general care of live-stock;
(¢) providing and maintaining stud bulls for purposes of catile breeding;
(d) promotion of dairy fax:ming.
9. In the sphere of village Industries—

(@) surveying and harnessing tiny and village in.dustriai and other employ-
ment potential of the gram;

(b) providing necessary raw materials for cottage industries and arts and
crafts;

(¢) making efforts for the production by the village craftsmen of modern
and improved tools for cottage industries and making such tools easily available
to them; : .

(d) encouraging and  assisting artisans for training in coltage industries
and handicraft;

(e} providing for the organisation, management and development of cottage
industries on a co-operative basis. :

10. Subject to the conditions of section 35 maintenance of records relating to

land revenue in such manner and in such form as may be prescribed from time to
time by or under any law relating to land revenue.

Y

THE THIRD SCHEDULE
{See section 65)
OFFENCES TRIABLE BY A NYAYA PANCHAYAT

Uwnper THE INDIAN PENAL CoDE, 1860

Section Brief description
140 Wearing false uniforms.
160 Affray.

172 Absconding to avoid service of summons or other proceeding.

~
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294
323
334
341
352
357
358
374
379

403

411

426
428

430

24
26

Non-attandance in obedience to an order from public servant.
Refusing to answer public servant authorised to question.
Fouling water of public spring or reservoir.

Negligent conduct with respoct to fire or combustible matter.
Negligent conduct with respect to animals.

Public nuisance in cases not otherwise provided for.

Obscene acts and songs.

Voluatarily causing hurt.

Voluntarily causing hurt on provocation.

Wrongful restraint.

Assault or criminal force otherwise than on grave provocation.
Assault or criminal force in attempt wrongfully to confine a person.
Assault or criminal force on grave provocation.

Unlawful compuisory labour.

Theft where the value of the subject matter does not exceed Rs. 50,

Dishonest misappropriation of property where the value of subject matter
does not exceed Rs. 50. :

Dishonestly receiving stolen property where the value of the subject matter
does not exceed Rs. 50.

Mischief.

Mischief by kiding or maimin

g cattie, efc., of any value or any animal of the
value of ten rupees.

Mischief by injury to works of irrigation or wrongfully diverting public
water. :
Criminal trespass.

House-trespass.

Intentional insult with the intent to provoke breach of peace.

Criminal intimidation.

‘Words, gestare, or act intended fo insult the modesty of a woman,

Misconduct in public by a drunken person.

UNDER THE CATTLE TRESPASS ACT, 1871

Forcibly opposing the seizure of Cattle or rescuing the same,

Causing damage by cattle to land crop and public road.
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Unoer THiS REGULATION OR THE RULES AND BYE-LAWS FRAMED THEREUNDER:
Any offence under this Regulation or any rule or bye-law framed therunder.
UUNDER ANY OTHER ENACTMENTS:

Any such compoundable offence as may by notification be declared by the
Administrator, to be cognizable by a Nyaya Panchayat.

THE FOURTH SCHEDULE
[ See section 69 (1))

GFFENCES AND MAXIMUM PENALTIES

{2) Under the Indian Pepai Code—for the offences specified in the Third
Schedule, fine not exceeding Rs. 25/-.

(b) Under the Cattle Trespass.Act, 1871—for the offences specified in the
Third Schedule, fine not exceeding Rs. 10/-.

(¢) Under this Regulation or the rules or bye-laws framed thereunder-—fine
not exceeding Rs. 10/-.

THE FIFTH SCHEDULE
[See section 124(1)]

MATTERS IN RESTECT OF WHICH A PANCHAYAT SAMITI WILL HAVE AUTHORITY SO Ag
10 ENABLE IT TG FUNCTION AS AN INSTITUTION OF SELF GOVERNMENT.

-
v

1. In the sphere of sanitation and health-—
(@) controlling epidemics and expansion and 'maint'ehanbé of health
services; ; .

() family planning;

(¢) providing facilities for pure drinking water;

(d) maintenance and supervision of stores of drugs, dispensaries, pharma-
cies, maternity homes and primary health centres;

(¢) cultivating public opinion on following methods for the preservation
of health and sanitation—

(i) nourishment;
(if) maternity and child welfare;
(iii) control and eradicaiion of contagious diseases;

(f) providing for help and protsction to the people against epidemics.

2. In the sphere of communication—

{g) obstruction and maintenance of village link roads; -

£
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() providing necessary assistance for construction and maintenance of
village approach roads. =

3., In the sphere of education and culture — -

; {a) recruitment of staff for Adult Education, Non-Formal Education,
Early Childhood Care and Educa“ion programmes.

(&) appointment of staff in schools from approved panels;
(¢) transfer of teachers within their jurisdiction subject to guidelines; :
(d} academic supervision of all institutions upto upper primary levels;

{¢) drlegation of powers of supervision over composite upper primary
schools to the Gram Panchayat for purposes of continuity;

(f) preparation of budget and sanction of plans and expenditure from the
Panchayat Samiti Education Budget; :

{7) disbursement of funds to aided institutions under supervision of Zilla
Parishad;

() levying of development fees and other fees to raise resources;
{) raising of public.contributions and donations.
4. In the sphere of social education—

To cultivate a new outlook, among the people to make them self-reliant-

" industrious and co-operation minded and especially—

{a) establishing and maintaining information cenires, community
educational centres and recreation centres;

(h) establishing institutions for rendering social service such as

youth clubs, women'’s clubs and farmers’ associations and encouraging any
such institutions if already established;

{¢) establishing a village defence corps; :

(d) encouraging physical and culteral activities;
(¢) establishing voluntary health associations;

(f) training gram-sevaks and utilising their services;
(g) training gram-sevaks and utilising theiv services;
(41 promoting childrens’ activities.

5. In the sphere of community development—

{a) planning for increased employment and production as well as for co-
ordination of village institutions;

(b) training in self-hslp and seff-sufficiency among the village community
on the principie of mutual cooperation:

(¢) utilising the surplus cnergy, resources and time of the village for
benefit of the community; :

i tidd) providing for the implementation of development programmes entrusted

" to it-by the State Government. -
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. 6. In the sphere of agricuiture and irrig;aionw
(@) planning for agricultural improvement in the Blc:mck;-l
(b) use of land and water r.sources and propagation of in-‘npro;"ed agricul-
tural methods according to the Iatest researches; 3 :
(¢) construction ‘“n:l. maintenance of irfigatién \‘;'orks in the tlock: ‘,
() reclamation and cé:nsa;vation of agriéulturéi_ iﬁnd in the I‘Jlock;

(¢) maintznance of sexi multipfication farms, assisting registered seed pro-
. duesrs aond distribution of seeds in the block; >

(f) raising the production of fruits and vegetables;
{¢) coasarvation of manurial resources, preparfng compost manuge, orga-
i manure and mixture and t¢ arrange for making them easily available;

{n prdmoting the use of improved agricultural implements and arrang-
ing to make them casily avatlable; -

(i) the protection of crops, fruit-trees and plants against disease; -

(j) providing credit and other facilities for irrigation and agricuitural
development;

(k) increasing the avea of land uuder irrigation by construction and repair
of wells, digging and rapairs of private ponds by undertaking minor irrigation
works and by supervicion of field channels,

(1) providing for the timely and equitable distribution and full use of water
available under irrigation schemess.

7. In the sphere of auimal husbandry—

{a) improving cattle-breed by introduction of stud ‘buils, by castration of
stray bullocks and establishment and maintzining artificial insermination centres;

(p) introdusidg improved breeds of cattle, sheep poultry etc. giving grants
thersfor and malntenance of small breeding centres;

(¢) controlling and checking infecticus diseases;
= -

(d) introducing improved grass and cattle feeds and providing for their
storage: :

(¢) starting and maintaining irst-aid contres and veterinary dispensaries;
(/) providing for milk supply;
(g) solving the problem of stray cattle.

8. In the sphere of village and small-scale industries—To promote, cottage,
village and small-scale industries with a view to providing increased employment and
raising peoples’ standard of living and especially—

{2) to establish and maintain production and training centres;

(b) to ix_npmve the skills of artisans!

(¢) to popularise improved impiements;

(d) to ensure the implemnentation «f scheme for Cétiagz,-Villége and Small-

scale Industries run by the Khadi and Village Industries Board and cther All
india Association. .

, -
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9. In the spheie of co-operation— .
To promote the idea of co-operation in different fields of life and to
- organise and eucourage co-operative iustitutions in the econemic and social
fields and especially— ;

_ (&) to establish and promote the de\:félopment of multipurpose
cooperative socicties for credit, sale, industry, irrigation and agriculture;

(b} promoting savings through thrift, small savings and insurance
schemes.

16, In the sphere of women's welfare—
_ Implementing of schemes for women’s and children’s welfare and maintain-
ing women's and children’s welfare centres, educntion centres, craft centres and
tailoring centres.

1. In the sphere of social welfare—

{a) implementing schemes of rural housing;
(b) maintaining decrepit buggars;

{¢) sponsoring voluntary institutions of social welfare and cc-ordinating
and assisting their activities; ‘

(d) éropagam{a for prohibition and against drug addiction.

12. In the sphere of relief—

Providing immediate rclief in casc of floods, fires, epidemics and other
natural calamities on a small or large scale.

13. In the sphere of collection of statistics—

Collecting and co-ordinating statistics and may be reqguired by the village
‘panchayats, taluka panchayats or district panchayats or by the State Government.

i4. In the sphere of trusts—

Managing trusts in fusrtherance of ihe « bjects of any programme that may
be carried out with the taluka fund. iR

1S. In the sphere of rural housing—

Development of village sites with the cc-cperation <f tic village pepulation
- and planning of rural housing.

16. in the sphere of information—
(@) commanity radio listening programme;
(5) arranging cxhibitions:

{¢) publications.

THE SIXTH SCHEDULE
[See Section 163 (1)}

MATTERS IN RESPECT OF WHICH THE ZILLA PARISBAD WILL HAVE THE AUTHORITY
50 SA TO EMABLE IT TO FUNCTION AS AN INSTITUT:ON OF SELF GOVERNMENT.

1. In the sphers of sanitation and heaith——

(@) establishment and maintenance of dispensaries;
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(&) provision and maintenance of drinking water supply;

{c) taking necessary action or steps for improvement in public health and
public amenities; 53

(d) establishment and mainteaance of primary health centres;
{e) assisting family-planning;

(f) supply of milk to children and nursing mothers in families in the
fow income group;

(g) providing for training to mmd-wives;
(k) giving protection against diphtheria, whooping cough and tetanus;

(7 establishment and maintenance of ayurvedic and homoeopathic dispen-
saries;

{j) provision of medical relief through ayurvedic and homoeopathic centres;
(k) assisting récognised medical relief-centres;
(I} providing for training of nurses.

2, In the sphere of public works—

{a@) - construction and maintenance of roads;
{b) the planting and rearing of trees on both sides of the roads;
(c) execution of works entrusted to it by the State Government;

{d) supervision, repairs and preservation of building vested in the district
panchayat;

{#) construction and maintenance of buildings required for the activities.
of the district panchayat.

3. In the sphere of education and other cuitural activities—
(@) estlabishment and maintenance of schools upto secondary level, in-
cluding recruitment, appointment and transfer of staff, payment of salaries and
exercise of control over the staff subject to Government guidelines;

{b) exercise of control and academic supervision of all schools including
aided and private schools upto secondary level subject to Government guidelines;

{c) laying down of academic and administrative norms for better function-
ing of educational institutions;

(d) disburscmentof granis fo pided schools subject to Government gl_xidelines 7
{2) supervision i <t Lducation Commitiees at block and village level;
(f) preparation and sanction of educational budget;

(g) administration of district educational fund;

(h) ,preparation of perspective plan for the district;

(i) -proposal of measures includifg levy of cess, surcharge and taxes for
mobilising additional resources for education to the Zilla Parishad;

(/) inspect.on of pranary schools managed by the Panchayat Samities and
conduet of their exammations if any. - Bk L ;

- e
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- (k) accepting and managing educational funds;
4 (/) assisting, encouraging and guding all educational activities in the
istrict; : ) - 3

(m) organising camps,'comferences, and gatherings of members of village
_panchayats, block panchayats and district panchayat in the district.

4. In the sphere of administration—
(a) collecting of necessary stores-and materials;

(b) publication of statistical and other mformation relating to activities of
panchayats;

() co-ordination and use of statistics and other information required for
the activities of the village panchayats, block panchayats and district panchayats;

(d) periodical supervision and evaluation of the projects and programmes
entrusted to the different panchayats in the district;

(¢) accepting donations in the furtherance of the purposes for which
fund might have been raised.

5. In the sphere of community development—

(@) co-ordination and integrasion of the development scheme of all blocks
in the district and preparing a plan therefor for the whole district;

{b) preparation of projects, plans 4nd schemes concerning tWo or mors
blocks in the district;

© ) promoti'ng the establishment and development of panchayats;

(i) inspection, reguiation and control of the blogk panchayat samities in
the district;

(i) performance of all suck functions as are a_ssigned to it under any law
or as may be assigned by the Administrator from time to time;

(4) implementation of any developmert programme that may be entrusted
by the Administrator;

() distribution and co-osdination of work among village panchayats,
hlock panchayats and district panchayais.

6. In the sphere of agriculture—

(a) undertaking infensive pioncering schemes relating to paddy vegetables,
pulses, oilseeds, plantation crops and horticulture;

(b) constuction and maintenance of building for seeds distribution centres;
(¢) implementation of schemes of manure.

(d) arranging for the purchase and sale of necessary equipment for the
protection of plants; ,

(¢) arranging for the purchase and sale of insecticides;

(f) establishment and maintenance of model agricultural forms:

(g) procuring and distributing improved seeds;

(h) implementing scheme relating to agricultural production and agricul-

tural development;
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~ { p arrangiaz eciiditioas and competitions an d d evelopment porgramme
in connection with ageiculiural development and cattie-breeding; '

7. In the sphere of animal husbandry—
(@) establishment snd maintaining supply-centres for cattle breeding;

(b} giving encouragement and assistence to cattle Preedirg cenires rum
by recognised institutions; '

(¢) provision for the rearing of stud calves;

(d) the development of fodder-hands;

(¢) encouraging and assisting schemss for the storage of grass;

(f) implementing schemes of powliry farming;

(¢) the implementation of the schemes of caitle breeding:

{n) estabiishmen;' and maintaining veterinary hospitals and dispensaries.

8. TIn the sphere of village and small scale industries—

{a) examining the fzﬂssib.ilitics of village industries and small scale industries
in the district, preparation and execution of plans for their revival, organisation
and development;

(b) providing for necessary assistance and encouragement of technica.
training to village workers in village industries and smali-scale industries rela-
ting to their crafts;

(¢) establishing, maintaining, expanding and aiding seccndary, technical
and industrial schools.

@ Jn the sphere of social welfarg—

(@) providing necessary assistance and encouragcment to the work of
institutions of social service;

(5) conducting necessary social welfare activities in the district.

10. In the sphere of relief—

Establishment and management of relief centres in times of natural calami-
fies such as famine and scarcity, floods, fire and earthquake.

11. In the sphere of minor irrigation projects—

{a) digging new ponds and wells and repairing ¢ld pords, wells for irriga-
tion; : :

(b) giving assistance for the purchase of pumping sets and machinery ;
{¢) provision and propaganda for improved kits;

{(d) encouraging and assisting ‘rrigation schemes on a co-operating basis.

SHANKER DAYAL SHARMA
President.

K. L. MOHANPURIA-
Secy. to the Govt. of India.

e e ———,

PRINTED BY THE MANAGER, COVERNMENT OF INDIA PRESS, MINTO ROAD, NEW DELHI
AND PUBLISHED BY THE CONTROLLER OF PUBLICATIONS, DELHI, 1994,




